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RAJYA SABHA
Monday, the 10th April, 2017/20th Chaitra, 1939 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

Statement regarding ratification of conventions of ILO by the Government
of India

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I lay on the Table, a
Statement (in English and Hindi) regarding ratification of the minimum Age Convention,
1973 (No.183) and Worst Forms of Child Labour convention, 1999 (No.182) of the
International Labour Organization (ILO) by the Government of India on the 31st
March, 2017. [Placed in Library. See No. L.T. 6875/16/17]

I. Notifications of the Ministry of Power

II. Reports and Accounts (2015-16) of BEE, New Delhi and DNH Power

Distribution Corporation Limited, Silvasa and related papers

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of my colleague,
Shri Piyush Goyal, I lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Power, under Section 179 of the Electricity Act, 2003:—

(1) G.S.R. 39 (E), dated the 17th January, 2017, publishing the Appellate
Tribunal for Electricity Salary, Allowances and other Conditions of

Service of the Officers and Employees (Amendment) Rules, 2017.
(2) No. L-1/(3)/2009-CERC, dated the 10th March, 2017, publishing the

Central Electricity Regulatory Commission (Grant of Connectivity, Long-
term Access and Medium-term Open Access in inter-State Transmission
and related matters) (Sixth Amendment) Regulations, 2017.
[Placed in Library. See No. L.T. 6781/16/17]
II. (i) (1) A copy each (in English and Hindi) of the following papers,

under Section 24 and sub-section (4) of Section 25 of the Energy
Conservation Act, 2001:—
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(a) Annual Report and Accounts of the Bureau of Energy Efficiency
(BEE), New Delhi, for the year 2015-16, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Bureau.

(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6835/16/17]

(i) (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Fourth Annual Report and Accounts of the Dadra and Nagar
Haveli (DNH) Power Distribution Corporation Limited, Silvasa,
Dadra and Nagar Haveli, for the year 2015-16, together with
the Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.
(2) Statement (in English and Hindi) giving reasons for the delay in

laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6834/16/17]

I. Notification of the Ministry of Environment, Forest and Climate Change

II. Reports and Accounts (2015-16) of various Authorities and centers and related

papers

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, on behalf of my colleague, Shri Anil Madhav Dave, I lay on
the Table:—

I. A copy (in English and Hindi) of the Ministry of Environment, Forest and

Climate Change, Notification No. S.O. 388 (E), dated the 10th February,
2017, amending Notification No. S.O. 1174 (E), dated the 18th July, 2007,
to substitute/insert certain entries in the original Notification, under Section
26 of the Environment (Protection) Act, 1986.

[Placed in Library. See No. L.T. 6955/16/17]

II. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Central Zoo Authority (CZA),
New Delhi, for the year 2015-16, together with the Auditor's Report

on the Accounts.

(b) Review by Government on the working of the above Authority.
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Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6952/16/17]

Annual Report and Accounts of the Centre of Excellence for Medicinal
Plants and Traditional Knowledge, Foundation for Revitalisation of
Local Health Traditions (FRLHT), Bengaluru, for the year 2015-16,
together with the Auditor’s Report on the Accounts.

Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 6954/16/17]

Annual Report and Accounts of the National Biodiversity Authority,
Chennai, for the year 2015-16, together with the Auditor’s Report
on the Accounts.

Review by Government on the working of the above Authority.

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 6957/16/17]
Annual Report and Accounts of the C.P.R. Environmental Education
Centre (CPREEC), Chennai, for the year 2015-16, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.
[Placed in Library. See No. L.T. 6953/16/17]

Reports and Accounts (2015-16) of NIH, Roorkee and NWDA, New Delhi and

related papers

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR

BALYAN): Sir,

I lay on the Table, a copy each (in English and Hindi) of the

following papers:—

(i) (a) Annual Report and Accounts of the National Institute of Hydrology,
Roorkee, Uttarakhand, for the year 2015-16, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6857/16/17]

(i1) (a) Annual Report and Accounts of the National Water Development Agency,
New Delhi, for the year 2015-16, together with the Auditor's Report on
the Accounts.

(b) Statement by Government accepting the above Report.
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(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 7006/16/17]

I. Notifications of the Ministry of Road Transport and Highways

II. Notifications of the Ministry of Shipping

III. Report and Accounts (2015-16) of IWAI, Noida, UP and related papers

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS; THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING;
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, Ilay on the Table:—-

L.

(i) A copy each (in English and Hindi) of the following Notifications of

the Ministry of Road Transport and Highways, under Section 10 of the
National Highways Act, 1956:—

(1

2)

3)

“4)

)

S.0. 1765 (E), dated the 13th May, 2016, regarding acquisition of
land, with or without structure, from K.M. 73.300 to K.M. 75.100
and K.M. 78.200 to K.M. 80.875 (Gaya-Hisua-Rajgir-Biharsharif
section) (K.M. 0.00 to K.M. 92.935) on National Highway No. 82

in Nalanda District in the State of Bihar, along with delay statement.

S.0. 2537 (E), dated the 27th July, 2016, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 136.000
(Birpur-Bihpur Section) on National Highway No. 106 in Madhepura
District in the State of Bihar, along with delay statement.

S.0. 3067 (E), dated the 27th September, 2016, authorizing Additional
District Magistrate (Land Acquisition) Purulia for acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 84.000
(Purulia-Bankura Section) on National Highway No. 60A in Purulia
District in the State of West Bengal, along with delay statement.
[Placed in Library. For (1) to (3) See No. L.T. 7058/16/17]

S.0. 3424 (E), dated the 10th November, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 3510 (E), dated the 23rd November, 2016, regarding entrustment
of Sabroom - Indio (New NH 8) Bangladesh Border Section of
National Highway No. 44 to the National Highways and Infrastructure

Development Corporation Limited in the State of Tripura.
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(6) S.0O. 3511 (E), dated the 23rd November, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.
(7) S.0. 3513 (E), dated the 23rd November, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

(8) S.0. 3514 (E), dated the 23rd November, 2016, declaring new
National Highway No. 365B and inserting its description in the
Schedule to the Act.

(9) S.0. 3515 (E), dated the 23rd November, 2016, declaring new
National Highway No. 716 and inserting its description in the
Schedule to the Act.

(10) S.0. 3586 (E), dated the 30th November, 2016, amending Notification
No. S.0. 689 (E), dated the 4th April, 2011, to substitute certain

entries in the original Notification.

(11) S.0. 3588 (E), dated the 30th November, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

(12) S.0. 3590 (E), dated the 30th November, 2016, amending Notification
No. S.0. 689 (E), dated the 4th April, 2011, to substitute certain

entries in the original Notification.

(13) S.0. 3673 (E), dated the 7th December, 2016, declaring new National
Highway No. 21 and inserting its description in the Schedule to the
Act.

(14) S.O. 3688 (E), dated the 9th December, 2016, declaring new National
Highway No. 516D and inserting its description in the Schedule to
the Act.

(15) S.0. 3689 (E), dated the 9th December, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

(16) S.0O. 4149 (E), dated the 23rd December, 2016, amending Notification
No. S.0. 1760 (E), dated the 13th May, 2016, to substitute certain

entries in the original Notification.

(17) S.0. 4150 (E), dated the 23rd December, 2016, amending Notification
No. S.0. 1096 (E), dated the 4thAugust, 2005, to substitute certain

entries in the original Notification.
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(18) S.0. 4151 (E), dated the 23rd December, 2016, regarding entrustment
of Rangpo — Gangtok Section of new National Highway No. 10 for
its entire stretch in the State of Sikkim to the National Highways
and Infrastructure Development Corporation Limited for development

and maintenance.

(19) S.0. 4152 (E), dated the 23rd December, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

(20) S.O. 4153 (E), dated the 23rd December, 2016, amending Notification
No. S.0. 815 (E), dated the 25th May, 2007, to omit certain entries

in the original Notification.

(21) S.O. 4154 (E), dated the 23rd December, 2016, regarding entrustment
of a stretch on Imphal — Jiribam Section of National Highway No. 53
in the State of Manipur to the National Highways and Infrastructure

Development Corporation Limited.

(22) S.O. 4155 (E), dated the 23rd December, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

(23) S.0. 4171 (E), dated the 27th December, 2016, declaring new National
Highway No. 363 and inserting its description in the Schedule of
the Act.

(24) S.0. 4172 (E), dated the 27th December, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

(25) S.0. 4174 (E), dated the 27th December, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to add certain entries

in the original Notification.

(26) S.O. 13 (E), dated the 3rd January, 2017, declaring certain new
National Highways as specified therein and inserting their description
in the Schedule of the Act.

(27) S.O. 14 (E), dated the 3rd January, 2017, declaring certain new
National Highways as specified therein and inserting their description
in the Schedule of the Act.

(28) S.O0. 28 (E), dated the Sth January, 2017, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.
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(29) S.O0. 29 (E), dated the Sth January, 2017, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain
entries in the original Notification.

[Placed in Library. For (4) to (29) See No. L.T. 6784/16/17]

(30) S.0O. 319 (E), dated the 1st February, 2017, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 69.000
(Fatuha-Harnaut-Barh Section) on National Highway No. 30A in
Nalanda District in the State of Bihar.

(31) S.0O. 320 (E), dated the 1st February, 2017, regarding acquisition of
land, with or without structure, from K.M. 0.000 to K.M. 69.000
(Fatuha-Harnaut-Barh Section) on National Highway No. 30A in
Patna District in the State of Bihar.

[Placed in Library. For (30) to (31) See No. L.T. 7058/16/17]

(32) S.0. 377 (E), dated the 9th February, 2017, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain
entries in the original Notification.

[Placed in Library. See No. L.T. 6784/16/17]

(33) S.0. 400 (E), dated the 13th February, 2017, regarding acquisition of
land, with or without structure, from K.M. 33.600 to K.M. 84.000
(Bankura- Purulia Section) on National Highway No. 60A in Purulia
District in the State of West Bengal.

(34) S.0. 558 (E), dated the 21st February, 2017, authorizing Additional
Collector, Nawada for acquisition of land, from K.M. 0.000 to K.M.
92.935 (Gaya-Hisua-Rajgir-Biharsharif section) on National Highway
No. 82 in Nawada District in the State of Bihar.

(35) S.0. 655 (E), dated the 28th February, 2017, regarding acquisition
of land with or without structure from K.M. 73.300 to K.M. 75.100
and K.M. 78.200 to K.M. 80.875 (Gaya-Hisua-Rajgir-Biharsharif
section) (K.m. 0.00 to K.m. 92.935) on National Highway No. 82
in Nalanda District in the State of Bihar.

[Placed in Library. For (33) to (35) See No. L.T. 7058/16/17]

(36) G.S.R. 248 (E), dated the 15th March, 2017, publishing the National
Highways Fee (Determination of Rates and Collection) Amendment
Rules, 2017.

(37) S.0. 863 (E), dated the 17th March, 2017, amending Notification
No. S.0. 2537 (E), dated the 28th June, 2016, to substitute certain
entries in the original Notification.

[Placed in Library. For (36) to (37) See No. L.T. 7005/16/17]
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(i) A copy each (in English and Hindi) of the following Notifications of

the Ministry of Road Transport and Highways, under Section 37 of the
National Highways Authority of India Act, 1988:—

(1)

2)

)

“4)

)

(6)

S.0. 3512 (E), dated the 23rd November, 2016, regarding entrustment
of certain stretches of National Highway Nos. 275, 150A, 206, 207
and 63 to the National Highways Authority of India.

S.0. 3587 (E), dated the 30th November, 2016, regarding entrustment
of certain stretches of National Highway Nos. 72A, 73 and 74 to
the National Highways Authority of India.

S.0. 3690 (E), dated the 9th December, 2016, regarding entrustment
of certain stretches of National Highway Nos. 19, 119, 330A and
233 to the National Highways Authority of India.

S.0. 4173 (E), dated the 27th December, 2016, regarding entrustment
of certain stretches of National Highway Nos. 21 and 22 in the
State of Himachal Pradesh to the National Highways Authority
of India. [Placed in Library. For (1) to (4) See No. L.T. 6784/16/17]

S.0. 30 (E), dated the 5th January, 2017, regarding entrustment of
certain stretches of Balasore — Baripada — Jharpokharia Section of
National Highway No. 5 in the State of Odisha and Baharagora —
Singhara — Sambhalpur Section of National Highway No. 6 in the
States of Jharkhand/Odisha to the National Highways Authority of

India.

S.0. 376 (E), dated the 9th February, 2017, regarding entrustment
of entire stretch of Vadkhal - Alibag Section of National Highway
No. 166A in the State of Maharashtra to the National Highways
Authority of India.

[Placed in Library. For (5) and (6) See No. L.T. 6784/16/17]

(iii) A copy each (in English and Hindi) of the following Notifications of

the Ministry of Road Transport and Highways, under sub-section (3)
of Section 50 of the Control of National Highways (Land and Traffic)
Act, 2002:—

(1)

2

S.0. 3423 (E), dated the 10th November, 2016, rescinding Notification
No. S.0. 1301 (E), dated the 4th April 2016.

S.0. 3691 (E), dated the 9th December, 2016, appointing the Chief
Engineers of the State Public Works Departments specified in column
(2) of the Table thereunder to exercise the powers and discharge the

functions conferred on the Highway Administration under sections
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24,25,26,27 and 43 of the Control of National Highways (Land and
Traffic) Act, 2002, within the limits of jurisdiction specified therein.

(3) S.O. 378 (E), dated the 9th February, 2017, appointing the Officers
of the National Highway Divisions, Public Works Department,
Government of Tamil Nadu specified in column (2) of the Table
thereunder to exercise the powers and discharge the functions
conferred on Highway Administration under sections 24,25,26,27
and 43 of the Control of National Highways (Land and Traffic)
Act, 2002, within the limits of jurisdiction specified therein.

[Placed in Library. For (1) to (3) See No. L.T. 6785/16/17]

II. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Shipping, under sub-section (4) of Section 124 of the Major
Port Trusts Act, 1963:—

(1) G.S.R. 211 (E), dated the 9th March, 2017, publishing the Cochin Port
Trust Employees (Recruitment, Seniority and Promotion) Amendment
Regulations, 2017.

(2) G.S.R. 212 (E), dated the 9th March, 2017, publishing the Mormugao
Port Trust Employees (Recruitment, Seniority and Promotion) Amendment
Regulations, 2017.

(3) G.S.R. 213 (E), dated the 9th March, 2017, publishing the New Mangalore
Port Trust Employees (Recruitment, Seniority and Promotion) Amendment
Regulations, 2017. [Placed in Library. See No. L.T. 6782/16/17]

III. (1) A copy each (in English and Hindi) of the following papers, under
Section 24 of the Inland Waterways Authority of India Act, 1985:—

(a) Annual Report and Accounts of the Inland Waterways Authority of
India (IWAI), NOIDA, Uttar Pradesh, for the year 2015-16, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Authority.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6856/16/17]

REPORTS OF THE COMMITTEE ON SUBORDINATE LEGISLATION

st W We (SR UeTN): Helgy, H vy fQgw wdf wfafa & ffafag
fded (s aur o=l #) IR dRar gi—
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(i) Two Hundred and Thirtieth Report on the Statutory Orders Laid on the
Table of the Rajya Sabha during the 240th Session;

(i) Two Hundred and Thirty First Report on the Khadi and Village Industries
Commission Regulations, 2007 and the Framing of Rules and Regulations
under the National Trust for Welfare of Persons with Autism, Cerebral Palsy,
Mental Retardation and Multiple Disabilities Act, 1999 — Implementation
of the 220th Report of the Committee on Subordination Legislation,
Rajya Sabha;

(iii)) Two Hundred and Thirty Second Report on the Statutory Orders Laid on
the Table of the Rajya Sabha during the 241st Session; and

(iv) Two Hundred and Thirty Third Report on the Notifications issued by Ministry

of Finance (Department of Economic Affairs) on Demonetization.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON CHEMICALS
AND FERTILIZERS

SHRI K. PARASARAN (Nominated): Sir, I lay on the Table, a copy (in English
and Hindi) of the Thirty-fourth Report of the Department-related Parliamentary Standing
Committee on Chemicals and Fertilizers (2016-17) on the subject "Implementation of
Policy on promotion of city compost" pertaining to the Ministry of Chemicals and
Fertilizers (Department of Fertilizers).

REPORT OF THE COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

e IRENIESH Jfedn (ORW): weley, § Uiferad SR Wil IRy HAT
I AT "UgHe Uauds fafics SRl 50% WRGRI 3R 50% foft fRdqry areft
HHT 3 AR T & Hraadd o R vy & 9y 9 srggfaa Skl ik
G STl & FHedror Hadl FRRT (2016-17) & S9d Ufdded @1 Th Ul
ST Ter fR=dt W) Wl ged W I@dT g

REGARDING NOTICE UNDER RULE 267 ABOUT THE ISSUE OF
DECISIONS TAKEN BY VARIOUS ELECTED STATE GOVERNMENTS

MR. DEPUTY CHAIRMAN: Now statements by Ministers. Shri Thaawar Chand
Gehlot, not present. Next, Shri Ramesh Chandappa Jigajinagi, not present.
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SHRI ANAND SHARMA (Himachal Pradesh): Sir, I had given notice under

Rule 267; and the notice is about the issue of decisions taken.
MR. DEPUTY CHAIRMAN: Your notice is there.

SHRI ANAND SHARMA: Sir, bona fide decisions that have been taken in
various States by the elected State Governments and by the Chief Ministers are a
matter of concern. There is no State in the country where an exception is there. After
Independence, the Government of India and State Governments did not take decisions
for allotment of land at concessional rates to the owners of the newspapers, journals
and magazines. Even today, Sir, State Governments are allotting land to the entities
which are undertaking commercial operations. But here there is abuse of authority,
misuse of power and selective targeting of the former Chief Ministers in a blatant

manner. In every manner the Enforcement Directorate is being...

MR. DEPUTY CHAIRMAN: You are making a statement. Your notice was
under Rule 267.

SHRI ANAND SHARMA: FIRs are being registered against Chief Ministers
whereas this Government is protecting the wrong-doings of its own Chief Ministers
in respect of money laundering, allotment of land for commercial purposes, and the
land which they have given in Maharashtra and Madhya Pradesh in the name of
newspapers and magazines, there commercial complexes have come up. The change
of land use has been allowed. On the one hand, the enforcement agencies—CBI
and ED—have been used for political vendetta. That is something what we want
to raise. ...(Interruptions)... Sir, please allow me to say. The State which is next to
Delhi, in the State of Haryana, land has been given; Morni Hills has been given
to one commercial entity in the name of Herbal Park, whose products are being
advertised and sold. Thousands of them are being purchased, supplied in the name

of Patanjali. ...(Interruptions)... We want a discussion because this is a serious matter.
MR. DEPUTY CHAIRMAN: Anand Sharmaji, please listen.

SHRI ANAND SHARMA: When you abuse the agencies of the State, there
can’t be two sets of laws or rules or standards in the country.

MR. DEPUTY CHAIRMAN: That is not your notice.

SHRI ANAND SHARMA: The Chief Ministers of BJP Governments who stand
accused in serious cases of nepotism, corruption, money-laundering like the State of

Rajasthan, you protect them.

MR. DEPUTY CHAIRMAN: These are all general statements. ...(Interruptions)...

First of all, you should know ...(Interruptions)...
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SHRI ANAND SHARMA: You protect these Chief Ministers. In the other cases,
the manner in which...(Interruptions).... There are many cases of money-laundering.
A newspaper, which was the voice of Freedom Movement, it was not only Gandbhi,

Sardar or Nehru...
MR. DEPUTY CHAIRMAN: Please listen. You are giving a lecture.
St FERTT A (T YSY): AR, T 99T R B &l ... (TIIH)...
3t e ¥ME: Ay dfSy
MR. DEPUTY CHAIRMAN: You are making a lecture. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we want a discussion in this House. This has
to stop.

MR. DEPUTY CHAIRMAN: In any case, discussion under Rule 267 is not

permitted. ...(Interruptions)...
SHRI ANAND SHARMA: It is making tyranny.

MR. DEPUTY CHAIRMAN: You are making a statement. I don’t know even
the subject on which you are speaking. You are making a general statement. That

is all. Permission under Rule 267 is not permitted. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, it is a serious matter. That is why, we should

discuss under Rule 267.

MR. DEPUTY CHAIRMAN: You are making a general statement. ...(Interruptions)...

I am not allowing under Rule 267.

THE LEADER OF OPPOSITION (SHRI GHULAM NABI AZAD): Sir, it is a
very serious issue. The CBI and the ED are unleashed against the non-BJP Chief

Ministers. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: In the notice, there is no mention of that.

SHRI GHULAM NABI AZAD: Sir, this is a very important subject. We must
have a discussion in this House. The wrongdoings of the BJP Chief Ministers,

nobody is...(Interruptions)....

MR. DEPUTY CHAIRMAN: You can’t discuss that here. That is to be discussed
in that Assembly. ...(Interruptions)...

SHRI GHULAM NABI AZAD: The enforcement agencies are unleashing hardship

on the Opposition-ruled ...(Interruptions)... This is an undemocratic act which is going
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on in this country. We have a basic and fundamental right to raise a discussion.
My submission is, on the subject which Mr. Anand Sharma has raised, there should
be a full-fledged discussion so that everybody can participate. The entire House can

participate.
it wchter @ig s (SR uew): 3 F9l B H WY R’ E2 L (HaU). .

MR. DEPUTY CHAIRMAN: Hon. LoP, can I say something? If there is
wrongdoing by any Chief Minister, it has to be discussed in the respective Assembly

and not here. ...(Interruptions)...
SHRI ANAND SHARMA: This can’t be accepted. ...(Interruptions)...
3t Fgad aqgdal: I o A% AfFRed $I 9 A1Ed € .L.(Faum). ..

MR. DEPUTY CHAIRMAN: I gave time to the LoP. Why are you getting

agitated? Please sit down ...(Interruptions)...

SHRI GHULAM NABI AZAD: The ED is not under the State Government. It

comes under the Central Government. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Discussion under Rule 267 is not permitted.

...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, let there be a thorough

discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Tapanji, why are you agitated? It is not against

your Chief Minister. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, it is the Council of States. It can be discussed

here. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the subject? I can’t hear. Hon. Members,
please listen to me. ...(Interruptions)... Discussion under Rule 267 is not permitted.
...(Interruptions).. There is no use of agitating over that. ...(Interruptions)... There is
no use of agitating. ...(Interruptions)... By your coming to the Well, I am not going
to allow you. ...(Interruptions)... You cannot force me by coming to the Well and
shouting slogans. ...(Interruptions)... T TH9e, U& B9 ...(@aum™)... Ueb e ﬁf%l(’l
U e gigl ...@@ags)... 39 e fAFe gl ... (@aeM)... Listen to me for
one minute. ...(Interruptions)... See, the other day also, I had to plead with you to
listen to me. ...(Interruptions)... Now also I am pleading with you to listen to me.

...(Interruptions)... 1 am only saying that discussion under Rule 267 is not permitted.
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[Mr. Deputy Chairman]
...(Interruptions)... Number two, even if you come and shout here, I am not going to

be cowed down by your shouting. ...(Interruptions)... Please go back to your places.
...(Interruptions)... 1 am not going to allow it. ...(Interruptions)... There are eleven
Members who have given their Zero Hour notices. ...(Interruptions).. Let me call

them. ...(Interruptions)... The House is adjourned for ten minutes.

The House then adjourned at thirteen minutes past eleven of the clock.

The House reassembled at twenty-three minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair

SHRI ANAND SHARMA: Sir, the issue...
MR. DEPUTY CHAIRMAN: That is over.
SHRI ANAND SHARMA: The issue cannot be over. It is serious.

MR. DEPUTY CHAIRMAN: No, no; Shri Pramod Tiwari, what do you have

to say?

SHRI ANAND SHARMA: The issue cannot be over. It is a serious matter. The

manner in which...

MR. DEPUTY CHAIRMAN: I have already said, it cannot be allowed to be

discussed. I have said that I am not allowing any discussion.

SHRI ANAND SHARMA: Sir, it is an abuse and misuse of power. It is a

misuse of agencies. The Chief Minister... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Anand Sharma, please take your secat.
...(Interruptions)... Please take your seat. Once I have said I am not allowing it, yet

you speak. It is not fair. No, no;.. ... (Interruptions)....
SHRI ANAND SHARMA: Sir, you start discussion on this matter.

MR. DEPUTY CHAIRMAN: How can I? Rule 267 is not allowed. No, no;
...(Interruptions)... Shri Tiwari, what do you want? Shri Tiwari has a notice. What

is your notice?
SHRI ANAND SHARMA: * ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Such allegations will not be ...(Interruptions).... 1 will

expunge all personal allegations. You sit down. You cannot make personal allegations.

* Expunged as ordered by the Chair.
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SHRI ANAND SHARMA: The Government ...(Interruptions)... They want to

terrorise ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don’t make any personal allegations.
...(Interruptions)... 1 have not permitted you. Sit down. ...(Interruptions)... 1 would

request... ... (Interruptions)... No, no; please sit down.

3t M~ T I8 SMUGR el B Fhdl ...(FIUM)... Il B FOUAN BRAT
(A, 3 ORIl oR e o L (@age)... S JTuHIfd Bl
...(TTHT)....

SHRI SATISH CHANDRA MISRA: Sir, it is a serious matter.

MR. DEPUTY CHAIRMAN: Misraji, what can I do? He has given notice under
Rule 267. It is not permitted. ...(Interruptions)... So, I have to go to the next item.

...(Interruptions)...

3 3= ¥ME: <Y W $H ARE B ABIA T 1 JET 2l ...(FAYH)... Ugel
IE T Bl WY 6 39 W g4 8RN ... (FAYF)... 39 WR R I BHM ...(TIIH)..

it Sywaf: e Tl SfY, oMy SfSyl ..(arauT)...
it s vt ¥ TE S Ahdll ...(au)... I8 T8 B Dl 8l ...(TIHM). .

MR. DEPUTY CHAIRMAN: Mr. Tiwari, are you not speaking? ...(Interruptions)...
Then, I will go to Zero Hour submissions. ...(Interruptions)... 3T < I SH, ey
4f3UI Now, we will go to Zero Hour submissions. ...(Inferruptions)...Shri Bajwa.

...(Interruptions)... Mr. Partap Singh Bajwa, are you not speaking? ...(Interruptions)...

SHRI PARTAP SINGH BAJWA (Punjab): Sir, how can I speak? ...(Interruptions)...

First, you keep the House in order. ...(Interruptions)...

sft Suwrumafa: s Aol AUl L.(@EH)... SIRT SAR] ...(REHH)... SIferyl
...(TIT)...

IUHEIH B AT § Iy HAL AT HESE B HAO § Iy HA
(3 IR ST Ahal): ITFHART Sfl ... (agH). ..

MR. DEPUTY CHAIRMAN: I can hear you. ...(Interruptions)... Shri Husain Dalwai.
He is not there. ...(Interruptions)... Shri Sambhaji Chhatrapati... ... (Interruptions)...
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MATTERS RAISED WITH PERMISSION
Pollution in river Panchganga

SHRI SAMBHAJI CHHATRAPATI (Nominated): Hon. Deputy Chairman, Sir,
Panchganga, which flows through Kolhapur, is an important river in Maharashtra.
...(Interruptions)... It has five major tributaries — Kasari, Kumbhi, Tulsi, Dhamani
and Bhogawati — all originating from Sahyadri Hills. The issue which I raise today
pertains to heavy pollution in the River Panchganga, so much so, that some have
even labeled it as one of the most polluted rivers of the world. ...(Interruptions)...
Panchganga is one of the major tributaries of River Krishna, which gets polluted
within its first 70 kms. of length!

Kolhapur is a major city in Maharashtra and is known for temples, educational
institutions and fairly a good number of industries. In recent years, the city has
witnessed recurring outbreak of waterborne diseases and epidemics like hepatitis and
gastrointestinal diseases because of pollution in the river. Major pollution causing factors
in the river basin are: Disposal of untreated or partially treated domestic, industrial
and hospital liquid waste; solid waste from households, industries, bio-medicals,
servicing stations, hotels, slaughter houses; religious components like immersion of
Ganesh idols, cremation; waste from sugar industries, textile industries and distilleries;

and, excessive use of chemical pesticides, fertilizers, etc. ...(Interruptions)...

I invite the kind attention of the august House, through you, Sir, that the people
of Kolhapur city and nearby areas are quite agitated for no concrete action is being
taken by authorities to address this long-pending issue. ...(Interruptions)... Their only
hope for approval of this proposal to curb river pollution, submitted by Zilla Parishad
in early 2015, under the National River Conservation Plan, was turned down by
the Ministry of Environment, Forest and Climate Change, on the grounds that the

proposal embodied the rural areas and not limited to the city areas. ...(Inferruptions)...
SHRI TAPAN KUMAR SEN (West Bengal): Sir, what is this? ...(Interruptions)...

SHRI SAMBHAIJI CHHATRAPATI: Rivers of India play an important role
in the lives of the people of India. People are associated with rivers socially,
culturally, religiously and economically. Ganga is one of the most important rivers
with religious importance. ...(Interruptions)... Namami Gange is a huge project
initiated by hon. Prime Minister for cleaning the Ganga Basin. It has started at

Kashi. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, I am on a point of order. ...(Interruptions)...

How can we take up Zero Hour in den? ...(Interruptions)...
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SHRI SAMBHAIJI CHHATRAPATTI: Sir, Kolhapur is known as Dakshin Kashi. So,
Namami Panchganga could be a pilot project for smaller river basins. ...(Interruptions)...
Fortunately, Kolhapur has good rains every year and has several reservoirs. In spite

of this, Panchganga is the most polluted river in India! ...(Interruptions)...

Sir, I would, therefore, be grateful if the Ministry of Environment, Forest and
Climate Change and the Ministry of Water Resources, River Development and Ganga
Rejuvenation and the Riverfront Development are advised to be proactive to make
Panchganga, the lifeline of Kolhapur, free from pollution by extending appropriate
financial assistance in collaboration with the Government of Maharashtra by treating

the matter on top priority.
Thank you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please, listen to me. ...(Interruptions)... Please,
listen to me. ...(Interruptions)... Please listen to the Chair. ...(Interruptions)... There
are eleven Zero Hour notices. ...(Interruptions)... Members are waiting for their turn.
...(Interruptions)... 1 would request the shouting Members to stop shouting and go
back to their seats. ...(Interruptions)... 1 want to continue with this. ...(Interruptions)...
Shri P. Bhattacharya, do you want to speak? ...(Interruptions)... 1 can hear, if you
want to speak. ...(Interruptions)... Hon. Minister, Sushri Uma Bharati wants to react.
...(Interruptions)... Yes, you can. ...(Interruptions)... Yes; yes, you can. ...(Interruptions)...

Sushri Uma Bharati, you can speak. ...(Interruptions)... dIcill...

S dwreE, a9t s iR T dRer @3 (Ysh 9w WRed): WEISY, G
A1 AR GG T S ATl SOTT § 3R 3T AWl WERAul qHIfH
3R M & oIy §gd O o © ...(F@UM)... d A a1 B i A gl
...(TAYH)... § I8 AT A8l § [P 9RA WRBR +, Y& F3T St 7 10 & g
20 BOIR RIS $UT BT 100 IR¥C Hed HaeX A mgd-ths BT ek faar g
IR SHH W 29 AT H T 4 AR HRIS BUY HI fANg goidlsl § Foll ddx
Sl B TF U U, I BT Bl 1T BRI b {7 8H I 8 BOR BRI$ BUY &I
P 5P IS T Bl B W 991 IRP fa@r S IR I W Iqh gROmT <M
TG ..(FEGHT)... 9 S A & S ¥ $9 13 89R $HRie vuy Ut Wi §
S AV goige & fof 8RN, RO Jeaaar didsl dieHe Wi, sivevedd Ngeey]
gIcHT wWiie, WM, "l &1 Mo 3R bR, T 4 &5 Aol &I oA
g TS Bl ... (JAUH)... TSI Bl WFF R B T T AR bs AN B g I
WRPR &b AT q RN B .. (FAIF)... § AT GG DI bgdl b W & ar
H I &I & fAg § ITdT MR Fad AT § 3R BH B YRT BRb QG|
...(TAYT).... TIATG]

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Okay. ...(Interruptions)...
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[Mr. Deputy Chairman]
Mr. Tapan Kumar Sen, what is your point of order? ...(Interruptions)... Please listen to
the point of order. ...(Interruptions)... Listen to the point of order. ...(Interruptions)... Let

me listen to the point of order. ...(Interruptions)... Please keep quiet. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, my point of order is...(Interruptions)... Please
bring the House in order, first. ...(Interruptions)...The House is not in order and you

are pushing with the Business. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, it is not pushing with the Business.
...(Interruptions)... These are Zero Hour submissions. ...(Interruptions)... Mr. Ghulam
Nabi Azad, I want to say something. ...(Interruptions)... 1 want to say something.
...(Interruptions)... No; no, I want to say something. ...(Interruptions)... Please stop
shouting. ...(Interruptions)... Stop shouting. ...(Interruptions)...Stop shouting, please.
...(Interruptions)... Mr. Anand Sharma gave notice under Rule 267. 1 did not permit
that. You started shouting. But, not allowing even the Chair to say something is very
unfortunate. ...(Inferruptions)... Listen to me. ...(Interruptions)... Mr. Tapan Kumar
Sen, ...(Interruptions)... Just a minute. ...(Interruptions)... Shri Sharad Pawar wants

to say something. Let me listen to him. ...(Interruptions)...

SHRI SHARAD PAWAR (Maharashtra): Sir, when the House is not in order

...(Interruptions)... How can I speak till other Members sit? ...(Interruptions)...

it Sumumafa: eRe o, 9fsy, Sfeul ... (aagm)...

THE LEADER OF OPPOSITION (SHRI GHULAM NABI AZAD): Sir, the

objection raised by the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I want to reply. ...(Interruptions)...
That is what I want to reply. ...(Interruptions)... Will you please take your seat?
...(Interruptions)...1 want to reply. You see, I have got eleven notices. ...(Interruptions)...
Let me speak. ...(Interruptions)... Let me speak. ...(Interruptions)... 1 have got eleven
notices. I am seeing that a majority of those Members are present here. I want
all these eleven Members to speak. A handful of Members holding the House for
ransom, this is what I am objecting to. ...(Interruptions).. This is what I object to.
...(Interruptions)... Shri P. Bhattacharya, would you like to speak? ...(Interruptions)... Mr.
Tapan Kumar Sen, do you want to speak? I can hear. ...(Interruptions).. 1 can hear.
...(Interruptions).. 1t will be recorded. ...(Interruptions)... 1 can hear. ...(Interruptions)..

It will be recorded. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, it is not a jumla issue. ...(Interruptions).. It

is a serious matter. ...(Interruptions).. It has to be.....(Interruptions)...
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MR. DEPUTY CHAIRMAN: Is it my responsibility? ...(Interruptions).. You tell
them also. ...(Inferruptions).. You cannot blame the Chair. ...(Interruptions).. You tell
them also. ...(Interruptions).. If Members do not allow, the Chair cannot be blamed.
..... (Interruptions)... 1 am not responsible. ...(Interruptions).. 1 am not responsible.
...(Interruptions)... Dr. K. V. P. Ramachandra Rao. ...(Interruptions)... Mr. Vivek

Gupta, do you want to speak? ...(Interruptions)... Yes, you speak. ..(Interruptions)..
Rise in prices of Kerosene

SHRI VIVEK GUPTA (West Bengal): Sir, I thank you for giving me the
opportunity today. ...(Interruptions)... Sir, through you, I want to raise a very important
issue. ...(Interruptions)... The Government of India has allowed to increase the kerosene
price by 25 paise per litre every month till April, 2017. ...(Interruptions)... This is
causing immense hardship to the people of India. ...(Interruptions)... The Census of
India, 2011 indicates that close to 43.2 per cent of India's rural households depend
on kerosene for lighting, and about 1.9 million rural households and 5.8 million
urban households use kerosene as their primary cooking fuel. ...(Interruptions)...
Out of every 1,000 households, 265 of them use kerosene as the primary source
of lighting in rural India. ...(Interruptions)... The number in Bengal is 293, which
is higher than the national average. ...(Interruptions)... History shows that many
eminent personalities have made their future and also the future of the country by
studying under kerosene lamp. ...(Interruptions)... Sir, without giving any alternative
arrangement, the increase of I 3/- per litre in kerosene is sending a very wrong
signal to the poor people of India. ...(Interruptions).... Sir, through you, I would like
to urge the Government to roll back this price and provide alternate means before

going ahead with this move. ...(Interruptions)... Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shrimati Vandana Chavan, do you want to sepak?

...(Interruptions)... 1 can hear. ...(Interruptions).. It will be recorded. ...(Interruptions)...

SHRIMATI VANDANA CHAVAN (Mabharashtra): No, Sir. ...(Interruptions)...

Members are in the Well. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, you don't want to speak! ...(Inferruptions)...
Okay. ...(Interruptions)... Shri Md. Nadimul Haque. ...(Interruptions)....

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): Sir, after Narendra
Modi's Government, ...(Interruptions)... The prices are very much under control.
...(Interruptions)... 1 have a request to the Chair. ...(Inferruptions).... If you ask them

to go to their respective seats, and, then, call the Member, so that Members also
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[Shri M. Venkaiah Naidu]
have. ...(Interruptions)... Like Sharad Pawarji said, a Member should be given an

opportunity to explain his or her position. ...(Interruptions)... Once a Member says
something, we, as a Minister, must also have a right to respond. ...(Interruptions)...
Price rise is a very important issue. ...(Interruptions)... But 1 would like to respectfully
submit to the House that prices are under control by and large. ...(Interruptions)...
The Wholesale Price Index has come down. ...(Interruptions)... Inflation has come
down. ...(Interruptions)... Investors are coming. ...(Interruptions)... Job opportunities
are growing. ...(Interruptions)... Overall, it is a very good scenario for the country.
...(Interruptions)... That being the case, these people don't want any policy measures
...(Interruptions)... for the country. ...(Interruptions)... That is why they are creating
obstacles. ...(Interruptions)... 1 request the Chair to please request them to go to
their seats. ...(Interruptions)... Or, adjourn the House. ...(Interruptions)... Otherwise,
this does not go well with the people, Sir. ...(Interruptions)... This is my humble

suggestion to you and also to the other Members of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions).. Did you hear what
the Minister said? ...(Interruptions)... Anand Sharmaji, at least, now you allow.
...(Interruptions)... Ask your people to go back to their seats. ...(Interruptions)..
I can't allow this. ...(Interruptions)... At least, now, you allow ...(Interruptions)... Only
20 minutes are left for the Zero Hour. ...(Interruptions)... Please. ...(Interruptions)...
I want to dispose of the Zero Hour notices. ...(Interruptions)... 1 would request
you to please go back to your seats. ...(Interruptions)... Please go to your seats.
...(Interruptions)... Did you listen to what the Minister said? ...(Interruptions)... Ghulam
Nabiji. ...(Interruptions)... 1 would request the hon. LoP to request his Members
to go back. ...(Interruptions)... Please. ...(Interruptions)... Please. ...(Interruptions)...
I think, T will take ... ... (Interruptions)... No, please. ...(Interruptions)... The House

is adjourned for five minutes.
The House then adjourned at forty-one minutes past eleven of the clock.

The House reassembled at forty-six minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair

MR. DEPUTY CHAIRMAN: Now, let us continue with the Zero Hour. Shri

Nadimul Haque. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, please allow me after him.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Mr. Nadimul Haque.
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Urgent release of funds under BRGF

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, today, I want to say that
the State of West Bengal has been neglected in the release of various funds. Under
MNREGA, the Centre owes us I 1,546.87 crore, under Swachh Bharat Mission,
% 1,514 crore, under the BRGF, X 2,330 crore, towards food subsidy for 2015-16
and 2016-17, ¥ 1,584 crore, under Sarva Siksha Abhiyan, ¥ 1,372 crore, and others.
In all, the State of West Bengal is owed around ¥ 10,469 crore.

Sir, it is a matter of great concern that these funds are not being released. The
BRGF scheme covers 250 districts in 27 States. It is a unique Central Fund as it
puts the panchayats and municipalities at the forefront of planning and implementation.
In rural areas, it benefits 56 per cent of Scheduled Castes and Scheduled Tribes and
40 per cent OBCs. In urban areas, the figures are 47 per cent and nine per cent,
respectively. We have used the amount granted under this Fund in developing the
backward districts in Bengal in myriad ways, some of which include setting up of
schools, multi-super specialty clinics, ITI Polytechnics, kisan mandis, girls’ hostels
and electrification of villages. Out of the six towns sanctioned for the water supply
scheme, four have already been completed and two are pending as the funds are

yet to be released.

Sir, we have even started innovative programmes like the National Fibre Mission,
a rural livelihood generation programme that helps leverage natural fibres, which are
common throughout the State. One of the biggest success stories of the Trinamool
Congress in the implementation of this scheme has been to ease Left Wing Extremism
in the Jangalmahal area in Bengal where people have progressed from violence to
welfare. Numerous schools and hospitals have been built. New blood banks, sick
newborn care units and nutrition rehabilitation centres have been established. However,
the release of the BRGF funds has been stopped by the Centre and an amount of
% 2,330 crore is owed to the State of Bengal. The reason being given is that the

Twelfth Five Year Plan has ended and so, all payments under it have been stopped.

Sir, it is clear that the Trinamool Congress Government attaches serious importance
to improving the lives of people from the backward districts, and the money that is
owed to the State of West Bengal is absolutely essential for various critical welfare

schemes.

Sir, I demand the immediate release of funds, which I have already mentioned,

so that there can be progress in the State of West Bengal.

Sl ST geEH (SR URY): W, § AFAR 9 §RT S8 Y vy 9 W
B TG Bl gl



22 Matters raised [RAJYA SABHA] with Permission

st foheea AT (SR URE): WX, H 9 A 9eg §RT SoTU U vy |
TR P GG Bl gl

#t IM A1 BIGR (MER): W=, #§ W AF-IY 9 §RT SO U favy o @
B TG Bl gl

#t fas T (@i de): W, § W AEEY 9e §RT SO MY vy ¥
TR P GG Bl gl

it RS IR ([T TR W, H W A GeR §RT o U vy | W
B TG Bl gl

sft emele foardt (SR uew): W, H At AT 99 §RT SOU U vy |
TR P GG Bl gl

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, I too associate myself with the

matter raised by the hon. Member.

SHRI D. P. TRIPATHI (Maharashtra): Sir, I too associate myself with the matter
raised by the hon. Member.

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Now, Shri Narendra Budania. ...(Interruptions)....

SHRI TAPAN KUMAR SEN: Sir, what about my Zero Hour mention?

...(Interruptions)...

Misreporting in social media regarding para-military forces

#t g eI RToRAT): ITFHTIRT Sff, § T 9gd 8 dag-eid JeT 984 &
A QT BT g1 23 HIE, 2017 DI GBI #, Werel #fSAT & 3fax iR faesn
H 3 WMl W Uah W wiel Bl T8 R Ud Afe BT g9 9aran T 8l 98 qd
JFH B 22 98 g AP T8l 8, T 59 <2 H @ Bl B AHAT SordT ol
39 AMCl Bl 39 YHR A FEIRd fBar Tr € 6 WRd WBR b §RT AR IS
IR FETH I BT 39 THR BT WA $AT § 3R §9 PR A TSR [HAT ST
T U waR aR_IR HifsA # y=Ra @) o 3@ 2

ITFAMRT W8Sy, I8 Udh 98d &l 1R &1 2 f5 89R <% &1 39 TR ¥ 95
frar Smgl #erew, § faed &3 @rEdr § 6 AR 9 ok areifte qai § Wil
S AN ST B Y1l & HUR 8% aRRATT H 527 @1 el @™ & fofg oro=1 i
dM REd &1 AT ST6 IR H 39 YHR B G AE 30l 8, A g1 dbeit il gl
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AT, TR fHfl & SR PIS Sool™ o1 BT XS] Tl &, Al I8 favg 39
THR BT © % 59 989 & g4 R W) dewy J8f Ao €, S99 9 fasl 9 fedt
BT UTS AT PIs RedeR AfYe a1 eRfd gell § T@HY I PI JdT HR 8T Bl

HEIGY, 391 9% aR § Ife Vil a1 Werct & 6 9= @ areT &l feam sien
T I BT & U D HUS el AU A, SHT UHATEr 18T T8 ¥ AT Ih
1Y AT treatment &l fHAT ST B, T I8 Sid 21 81 919 39 ISR $I 91 A
e B, @ T b ANIRDT § IRIAN YT BT B

qeled, H ISR ¥ FAbR AT gl H FarT =rsal g b IoRIM b
IRAR A b STAT AR BT A1 H Wil SR Bga @l AHmsil IR < B el
LACRICEE]

TeIey, e Wxe g1 ¥ UF deputation frem aman, fors dfal & #if-qm,
s Ud 3 ReIeR I S8I9 P8l & IR 95 BioT iR e gofi d i o
T 2, Wf$T S0 @ onfe @t S Rierad o [ €, 9% 9gd gurdg B

qeIqd, H AU A1Egd ¥ Fed § deql dredl g b WAl Rierdl & R g4R
< P AN W effect TSI & 3R 3G 9 BIST H S A BRI ol &1 ITH AN
U7 B RET B ... (FIEF). ..

MR. DEPUTY CHAIRMAN: Time is over. All those who associate their names
may be added. ...(Interruptions)...

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I associate myself with

the matter raised by Shri Narendra Budania.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself

with the matter raised by Shri Narendra Budania.

SHRI SHANTARAM NAIK (Goa): Sir, I also associate myself with the matter
raised by Shri Narendra Budania.

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, I also associate myself with

the matter raised by Shri Narendra Budania.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the matter
raised by Shri Narendra Budania.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I also associate myself

with the matter raised by Shri Narendra Budania.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

matter raised by Shri Narendra Budania.
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MR. DEPUTY CHAIRMAN: Now, Shri Naresh Gujral. ...(Interruptions)...

SHRI NARESH GUJRAL (Punjab): Sir, please, look at the time. ...(Interruptions)...
Sir, look at the time; it should be changed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan Kumar, don't think that by intimidation,
you can get it. I go by the order. Sit down. ...(Interruptions)... I go by the
order. ...(Interruptions)... You cannot browbeat me and get it. You are doing it.

...(Interruptions)... 1 know what to do.

SHRI TAPAN KUMAR SEN (West Bengal): My position was much ahead.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; but when I called your name, you refused it.
...(Interruptions)... That is not my fault. Sit down. ...(Interruptions)... 1 called you,

but you refused to speak. It is not my fault. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: How was it possible? ...(Interruptions)... How

could I speak? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I know about the position. Sit down. ...(Interruptions)...

You cannot browbeat me and get it. ...(Interruptions)... Shri Naresh Gujral.

Statement issued by the Ministry of External Affairs condemning the

resolution passed by the Legislature of Ontario, Canada

SHRI NARESH GUJRAL (Punjab): Sir, 31st November, 1984, was, perhaps, the
blackest day in the history of Independent India. There was a * massacre of innocent
Sikhs - an orgy of killings that went on for three horrible days and nights. Sir, the
Government and the police refused to intervene and the minority community was
targeted only because of their identity - their beards, their turbans and their names.
...(Interruptions)... Sir, a brave community that has made such huge sacrifices for
this country...(Interruptions)... Their courage, valour and sacrifices for the nation are

legendary. ...(Interruptions)...
SHRI ANAND SHARMA (Himachal Pradesh): Sir, I am on a point of order.
MR. DEPUTY CHAIRMAN: Let it be over. ...(Interruptions)...

SHRI NARESH GUJRAL: Sir, now when we should be applauding the Ontario
Assembly in Canada for terming this horrible incident as a genocide which it was,
it is very strange that our Government's spokesperson has called the resolution

'misguided'. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Once it is over, I will call you. ...(Interruptions)...

Let it be complete, in any case. ...(Interruptions)...

SHRI NARESH GUJRAL: Sir, it was not a Hindu-Sikh riot as successive
Congress Governments have tried to make us believe. In fact, many Hindus and
Muslims risked their lives to save their Sikh neighbours and friends from the bloody
hands of the * ...(Interruptions)...

SHRI ANAND SHARMA: Sir, a Judicial Inquiry Committee was there.

...(Interruptions)... In addition to that, the matter is sub judice. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will reply to you. ...(Interruptions)...

SHRI NARESH GUJRAL: There has to be a public acknowledgement of the fact
that the Sikhs’ human rights were totally violated and they have failed to receive
justice even after waiting for 33 long years. ...(Interruptions)... Not only does it require
a closure by punishing the guilty expeditiously...(Interruptions)...but 1 find that our
Government is rubbing salt on their wounds by protesting to Canada when Ontario

Assembly has shown immense courage by calling a spade a spade. ...(Inferruptions)...

I demand that this statement by the MEA be withdrawn and I also request the
External Affairs Minister to make a statement in the House. ...(Interruptions)... If,
God forbid, an aberration ever happens, we, as Indians and Parliamentarians, must
have the integrity to acknowledge the truth and condemn it in the strongest possible

words. ...(Interruptions)...
SHRI ANAND SHARMA: It is deliberate. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... 9fcQ, §f3yl
...(TAIT)...

SHRI ANAND SHARMA: Sir, how can this be allowed? ...(Interruptions)... How

can this go on record? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

Please. ...(Interruptions)... 1 am allowing him. ...(Interruptions)...
SHRI ANAND SHARMA: Sir, this is Parliament of India. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am allowing Mr. Anand Sharma. ...(Interruptions)...

Please sit down. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, this is Parliament of India. ...(Interruptions)...

Can you allow a statement that there was * to go on record? ...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: I will go through the record. ...(Interruptions)...
SHRI ANAND SHARMA: How can this be said in the House? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will go through the record and expunge...

...(Interruptions)...
SHRI ANAND SHARMA: How can this be said? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will go through the record. ...(Interruptions)...
Yes, yes. Please. I will go through the record. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, it has to be deleted. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will go through the record and expunge what is
to be expunged. Please sit down. ...(Interruptions)... I will go through the record and
expunge what is to be expunged. ...(Interruptions)... Please sit down. ...(Interruptions)...
Now, listen to me. ...(Interruptions)... Renuka ji, please sit down. ...(Interruptions)...

I will call you, I will give you time.

Hon. Members, I had eleven Zero Hour notices and I called all the names
one-by-one but during the din and in the pandemonium, many Members refused to
speak. After we resumed, I again called the names continuously. Now, Shri Tapan
Sen's matter is at number five. ...(Interruptions)... Let me complete. ...(Interruptions)...

Let me complete. I allowed him... ... (Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I could not complete.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I know, how many minutes... ... (Interruptions)...
I allowed him because the subject he raised is time-barred because it is about a
strike which is going to take place perhaps tomorrow. On that consideration, I
allowed him. But remember it is not because he shouted or browbeat. Now, Mr.

Tapan Kumar Sen to speak.

Strike in three steel plants under SAIL and
Dredging Corporation of India

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I am raising the issue to voice
the protest of the working people of the country and various social movements with
regard to the very dangerous game of putting the whole national manufacturing
capability on auction through a thought-less process of privatization. Tomorrow, the
workers and social movements in the Alloy Steels Plant, Durgapur; the Salem Steel
Plant, Tamil Nadu; and the Bhadravati (VISL) Steel Plant in Karnataka, are going
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[Shri Tapan Kumar Sen]

on strike to protest against the privatization. This is the privatization of special steel
plants which have no parallel in private sector in the country. They are sought to be
privatized when they are catering to the needs of difence sectors. Precision Engineering
Works etc. All these are again and again being talked about but a thoughtless move

of privatization is going on.

Sir, tomorrow, the workers of Dredging Corporation of India Limited, who are
keeping our water channel navigable, are also going on strike against privatization.
I believe that these protests and strikes, and, in continuity of that, the public sector
concentration of Bangalore, Mysore, Kolar, are planning for a strike action in the
month of May. They are in consistent agitation. I request the Government to please
take a call. This move of privatization is nothing but a design of destroying the
manufacturing capability of the country under the camouflage of Make in India
slogan. The main motto is ensuring Ease of Doing Business to the foreign capital.

...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I associate myself with the

matter raised by the hon. Member. ...(Inferruptions)... We all associate with this matter.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member. ...(Interruptions)...

it I T SR ([ER): 7eley, § ff W &1 39 vy & wag o gl

it fheama Fva1 (ST <) #eEley, § ff W 1 39 vy 9§ w9 R g

SHRI TAPAN KUMAR SEN (West Bengal): Sir, 1 believe that the Government

must ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let him say. ...(Inferruptions)...

SHRI TAPAN KUMAR SEN: Sir, these strikes are a determination to protest
and resist. These companies can be privatized only on the corpses of the public
sector workers and the social movement there. ...(Time-bell rings)... The Government
must refrain from this anti-national exercise. ...(Interruptions)... The Government must

desist from this anti-national exercise. ...(Interruptions)...

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.
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MS. DOLA SEN (West Bengal): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

PROF. JOGEN CHOWDHURY (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI P. BHATTACHARYA (West Bengal): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI RIPUN BORA (Assam): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

#cht Brn gt (e<iTe): weed, § ff W & 39 fAvy 4 weag Rl g

ft RS B (RIS ST e, fieel): Weled, § W wd 3 39 vy 9
g P G

#ft e faRt (SR uew): Aeied, § f W &1 39 w9 & w9 - g

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I crave the
indulgence of the House. Today is the hundredth anniversary of Champaran Movement

launched by our revered Mahatma Gandhi ji.

MR. DEPUTY CHAIRMAN: Time over. ...(Interruptions)... Question Hour.

...(Interruptions)...
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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): In the Champaran
District of Bihar, the Britishers had imposed a system of teen-katia which forced

farmers to ...(Interruptions)...

MR. CHAIRMAN: Question Hour. ...(Interruptions)... Question Hour.
...(Interruptions)... Question No. 391. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, may I conclude?

MR. CHAIRMAN: Sorry. ...(Interruptions)... Please sit down.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, just a minute.
MR. CHAIRMAN: No. Sorry; it is Question Hour. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, there should be a reference from the Chair on
the 100th anniversary of Champaran Satyagraha. ...(Interruptions)...

MR. CHAIRMAN: We will do that in due order. But you can't do it like this.

SHRI ANAND SHARMA: Sir, the House must pass a resolution. It should be

from the Chair ...(Interruptions)...

MR. CHAIRMAN: That is all right. Everybody would agree with that. But we
will do it through a proper procedure. Thank you. ...(Interruptions)... Question No.

391, Shri Dalwai. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, we must remember that. ...(Interruptions)... This

is Parliament. ...(Interruptions)... We are a free country. ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKAIAH NAIDU): Sir, we are one with that
suggestion. Let the Question Hour go on. Let the Chair frame this thing and then
through the House, let there be a unanimous resolution on Champaran Satyagrah.

...(Interruptions)...

MR. CHAIRMAN: It will be done. Thank you very much. Question No. 391,

Shri Husain Dalwai.
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Funds allocated under PMKSY for Maharashtra

*391. SHRI HUSAIN DALWAI: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the number and details of irrigation projects undertaken in Maharashtra under
the Pradhan Mantri Krishi Sinchayee Yojana (PMKSY), so far, district-wise;

(b) the details and amount of funds allocated under PMKSY, so far, year-wise

for all States, State-wise for the last three years;

(¢c) the amount of funds released under PMKSY for Maharashtra in 2016-17,

month-wise and district-wise; and
(d) the procedure for selection of projects and release of funds under PMKSY?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) and (d) Twenty Six (26) ongoing irrigation projects of Maharashtra under
Accelerated Irrigation Benefits Programme have been identified in consultation with
the State for completion in phases up to December, 2019. For completion of these
projects in a mission mode, funding mechanism through NABARD has been approved
by the Government for both Central and State share. Funds are regularly released
to State based upon the proposals received from the State and their eligibility as
per the guidelines of the scheme. Details of district benefitted by 26 projects of

Maharashtra are given Annexure-I (See below).

(b) and (c¢) Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) was launched
during the year 2015-16. State-wise details of Central Assistance released under
various components of PMKSY including the state of Maharashtra during 2015-16

and 2016-17 are given in Annexure-1I and Annexure-III respectively.
Annexure-1

Detail of districts benefited from priority projects of
Maharashtra under PMKSY-AIBP

S1. No. Project Name District Benefited

1. Waghur Jalgaon
2. Bawanthadi (IS) Bhandara
3 Lower Dudhna Parbhani, Jalna
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S1. No. Project Name District Benefited

4. Tillari Sindhudurg

5. Lower Wardha Wardha

6. Lower Panzara Dhule

7. Nandur Madhmeshwar Ph-II Aurangabad

8. Gosikhurd (NP) Nagpur, Bhandara, Chandrapur

9. Upper Pen Ganga Yavatmal, Parbhani, Nanded

10.  Bembla Yavatmal

11. Tarali Satara

12. Dhom Balaakwadi Pune, Satara

13.  Arjuna Ratnagiri

14.  Upper Kundalika Beed

15. Aruna Sindhudurg

16.  Krishna Koyana Lift Solapur, Sangli

17. Gadnadi Ratnagiri

18.  Dongargaon Chandrapur

19. Sangola Branch Canal Solapur

20.  Khadakpurna Buldhana

21.  Warna Kolhapur, Sangli

22.  Morna (Gureghar) Satara

23. Lower Pedhi Amravati, Akola

24.  Wang project Satara

25. Naradave (Mahammadwadi) Sindhudurg

26. Kudali Satara

Annexure-IT
Details of funds released under PMKSY during 2015-16
States MoWR, MoRD MoA and Total
RD and GR (DoLR) FW
1 3 4 5

Andhra Pradesh 86.73 206.47 293.2
Arunachal Pradesh 45.53 18.0 2.60 66.13
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1 2 3 4 5
Assam 271.65 45.0 5.03 321.68
Bihar 55.62 5.00 28.60 89.22
Chhattisgarh 32.77 20.0 20.30 73.07
Goa 0 0.30 0.3
Gujarat 482.72 100.00 213.05 795.77
Haryana 77.39 6.91 34.97 119.27
Himachal Pradesh 1.67 20.00 7.60 29.27
Jammu and Kashmir 146.01 4.87 150.88
Jharkhand 281.62 20.0 14.97 316.59
Karnataka 269.25 125.00 213.12 607.37
Kerala 1.93 20.0 8.53 30.46
Madhya Pradesh 292.51 150.0 161.74 604.25
Maharashtra 312.59 250.00 107.26 669.85
Manipur 210.30 9.0 2.76 222.06
Meghalaya 72.99 18.0 1.43 92.42
Mizoram 1.98 8.87 3.27 14.12
Nagaland 61.45 27.0 2.34 90.79
Odisha 286.50 67.5 28.70 382.7
Punjab 156.97 7.95 43.00 207.92
Rajasthan 194.65 200.00 142.84 537.49
Sikkim 4.34 6.3 4.86 15.5
Tamil Nadu 38.49 75.00 129.78 243.27
Telangana 157.38 70.0 111.32 338.7
Tripura 0 20.89 1.55 22.44
Uttar Pradesh 648.38 75.0 37.51 760.89
Uttarakhand 121.37 25.68 9.60 156.65
West Bengal 7.56 10.0 4.80 22.36
Delhi 0 0.10 0.1
Puducherry 0 2.03 2.03
Andaman and Nicobar 0 0.20 0.2

Islands
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1 2 3 4 5
Dadra and Nagar Haveli 0 0.10 0.1
Daman and Diu 0 0.20 0.2
TotaL 4233.64 1487.83 1556.23 7277.7

Annexure-ITT

Details of funds released under PMKSY during 2016-17

States MoWR, MoRD MoA and Total
RD and GR (DoLR) FW

1 2 3 4 5
Andhra Pradesh 7.40 120.96 308.69 437.05
Arunachal Pradesh 20.52 23.12 2.0 45.64
Assam 87.86 11.0 98.86
Bihar 12.64 28.26 21.60 62.5
Chhattisgarh 13.29 34.96 44.80 93.05
Goa 0.80 0.8
Gujarat 1643.52 115.04 274.0 2032.56
Haryana 12.82 27.0 39.82
Himachal Pradesh 1.13 35.40 8.50 45.03
Jammu and Kashmir 25.59 5.40 30.99
Jharkhand 145.75 17.69 30.70 194.14
Karnataka 166.90 145.72 229.0 541.62
Kerala 16.62 0 16.62
Madhya Pradesh 377.94 129.44 121.10 628.48
Maharashtra 395.05 186.95 305.80 887.8
Manipur 147.0 11.29 3.60 161.89
Meghalaya 11.56 11.56
Mizoram 16.06 8.10 24.16
Nagaland 18.50 60.84 4.50 83.84
Odisha 492.93 91.99 39.80 624.72
Punjab 52.42 1.18 53.6
Rajasthan 45.89 199.35 129.0 374.24
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1 2 3 4 5
Sikkim 5.40 5.4
Tamil Nadu 62.36 143.50 205.86
Telangana 545.45 189.0 734.45
Tripura 27.12 27.12
Uttar Pradesh 135.63 58.38 41.20 235.21
Uttarakhand 16.15 15.0 31.15
West Bengal 24.06 19.90 43.96
Other 0.60 0.6
TotaL 4309.83* 1471.73 1991.17 7772.73

* In addition to above, Central assistance of ¥ 2514 cr. was released to Polavaram project of Andhra
Pradesh during 2016-17.

Further, NABARD has released 3334 cr. in respect of State Share for 6 states
during 2016-17.
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MR. CHAIRMAN: Shrimati Rajani Patil. ...(Interruptions)...
2l g9 qeds: IR, AW <f{Y . (FagH). .

MR. CHAIRMAN: No, no; thank you. Next Question. ...(Interruptions)...

Mr. Dalwai, please.

SRl TS OIfee: R, "EH HAl BN RiEE ST $ S AERTE H 26
SRITE Yioteed @el ke 8, U1 HAl off 9 al-ordt garan g9 forg gR <9 H 7.5
BUR BRIS BUU W 8 BOIR BRIS YU Pl AP oI oIt g

AR, HERTS, & Ueb H9d &I H31 Sl 7 U Td UiNpl SIRT Bl ol s I8
e BT g f ARt § Riars aRasEmRl § St @ ol 8, Ssad R e
T Avs @ RiETE g8 B

R, § MU AEGH | AAAG HA S gBAl Al g (b Ridrs aRarSHR &

fU g AP 9R Q9 W AT HERTE H R B, Wfhd gud RiErs &3 H e
geIddl B I 82 T 3 U 3P Ia¢ § Ply &GRT 872

$1. Holld AR FMfera™: AT QIR F818d, I Sl $d 99 Aloiaed &, 1)
complete cost 77,595 PRIS ¥UY &l 1 AR HIoiged Bl GR1 B & oY Ugell ar
&S P gRT U BIST Bl Ues g fhar 1 81 s S U1 $g PR Bl P
I fear SHT & A1 U WRGRI B YT B S HH B, S AT PR A6 I dol
F ®IH o Fhd g, ST NUHAGUEATS & Hlolaed H BIeT & $lg TR T8l
gl UQT WRHR AT B PIAT F1ET 8, SHD! goIc b AJeArdl Wl I T4 I
&= s

it o wifeer: T specific T HERTS, & R H 1| ...(AHH)... H3I Si
a9 SEGT IR A8l A1 ... (HAUH). ..

S1. dolld PAR difera™: Sfl, 18T ... (FEHH). .
it wumafe: s fefvasa gl

sft fefracra Rrg: Iufa <, 39 A9 & d8d &8 WRER B IR J I8RIE
BT Y 2015-16 H 669 BRIS YU AR 2016-17 § 887 HRIs U QU gl § HF-T
31 Sl I gl =redl § f$ RIT 3Uel HATTT §9 projects B utilization Hfererd Y



Oral Answers [10 April, 2017] to Questions 37

monitor BRAT &, AT F81? TG BIAT &, a1 a¥ 2015-16 TAT 2016-17 H HERTE, IRBR
BT 3 ST heads H utilization Hfrerd foha=m 812

S1. Jofta HAR aifera@: [9aity 7e81ed, var J31 $iY Rf=rs ASHT § monitoring
®1 APl AT system 81 TP I7eIEl online monitoring W Yw B &l T gl &
project T gfrerd, S AR e STEET a8 %, 39 special project EARSIGEDR]
H I MiroTar A 99 A1 T8l @ Gahdll .. (aUH). ..

3t fef e RrE: #91 total IBT &, AERTE WWBR Bl AU §9 26 projects H
fopait 11 <1 82 I fhad URTerd utilization g3W, I8 a1 <IRTTI

S1. Holld AR TIferd=: $of 26 projects W A 24 projects H YT AT AT Bl
W—Cﬁ online monitoring B B & project UYX 3T I Central Water Commission T
U IR ﬁ'ﬁ'cﬁ 2 3fR physical progress & STPAR =< U1 release fHam SIr
gl 3R 3Ny fpdt faoy project P IR H gl drgd g fo fpae per cent complete
BT &, § 98 SMeR] 41 9a ®I I« BRI gl

MR. CHAIRMAN: Shri Ananda Bhaskar Rapolu, the question is on Maharashtra.

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, under the Krishi
Sinchayee Yojana, Per Drop, More Crop is just a slogan which is indicative from

the answer given by the Minister.
MR. CHAIRMAN: What is your question?

SHRI ANANDA BHASKAR RAPOLU: In 2015-16, the Union Government
allocated for the whole of country just I 7,277 crore. And in this year’s Budget, it
is just X 5,000 crore. With this, these schemes are not going to yield anything. Only
the cosmetic arrangement of the projects can be taken up. I want to know whether
the Union Ministry of Water Resources has taken note of the paucity of funds to

pressurise the Finance Ministry for enhancement of the allocation.

S1. ¥olld FAR qIferd™: A1 GUIRT J8IGY, Per Drop, More Crop &1 fSTsh
AR wewd o 3l b wem w= B Riwms Ao 3 A9 Ministries TS 2
sﬂ%ﬁ T Minor Irrigation Projects T dTH Agriculture Ministry gIXT ST ST g s
fefraorg &g St 7 < 9arad |e=1 9 Sor o1, w¥e 9 [ dvE |AST el Uy, H
AT @TedT § b {1 Utilization Certificate & 89 3FTel] instalment J<®T &1 81 <d &l
Sit o U & A B, 9% Utilization Certificate 39 & 18 fam w141 21 ..(<gaem)...

it wumafe: SR A {6 SIHeRT ad! WS 1 L (GET). ..

sft fefrasra Rie: %1 gara o f& av¥ 2015-16 TAT 2016-17 § 39 26 projects |
faT per cent UW T utilization A2 ...(TIALT)...

S1. Jolld $AR diferd™: § 3Mqd! SFHRI 4 gl
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MR. CHAIRMAN: All right. Thank you very much.

SHRI ANANDA BHASKAR RAPOLU: Sir, the Minister has not given answer

to my question. ...(Interruptions)... My question was very specific.

S1. 3ol $AR qIferI™: HBlGd, Sl 77 projects ®I UNT €, 98 complete 8, 77,000
FRIE TUY, fR1 NABARD &1 & oy TR g1 S o e o 2, ...(caaem)...
AR I8 99 ¢ {6, ...(cgagm)...

SHRI ANANDA BHASKAR RAPOLU: You are going away from your...

(Interruptions)...

MR. CHAIRMAN: No, no. You are not getting into an argument...(Interruptions)...
Please sit down, Mr. Rapolu. ...(Interruptions)... Please sit down. ...(Interruptions)...

S1. Wolld AR difera™: F9aiT Heled, A0 9a 31 FaTd HiY F7Aad A
e 2, 9 f6 *X FFTeT Al ...(@AYH)... Per Drop, More Crop & folg tar &y
AT ¥ release BIAT &l ...(RAHT)...

MR. CHAIRMAN: Thank you. Now please sit down. ...(Interruptions).. Now stop
arguing. ...(Interruptions)... Now stop arguing. ...(Interruptions)... If you behave like
this, you will get no more questions. ...(Interruptions)... I am sorry. ...(Interruptions)...

I am sorry. ...(Interruptions)...
MR. CHAIRMAN: Question No.392. ...(Interruptions)...
SHRI MAHENDRA SINGH MAHRA: Yes, Sir.

SHRI JAIRAM RAMESH: Sir, this is the second time when the Minister

concerned is not present. ...(Interruptions)...

MR. CHAIRMAN: Just a minute. ...(Interruptions)... Question No. 392.

...(Interruptions)... Have you raised the question?
SHRI MAHENDRA SINGH MAHRA: Yes, Sir. #31 439 ¥ &, ...(@@aem)...
MR. CHAIRMAN: Let the question be answered.

SHRI JAIRAM RAMESH: Sir, this is the second time when the Minister

concerned is not present. ...(Interruptions)...
MR. CHAIRMAN: There is no Minister! ...(Interruptions)..

SHRI JAIRAM RAMESH: Sir, this is the second time that it is happening.

...(Interruptions)...

MR. CHAIRMAN: I am afraid the House has to take note of this. The Minister
must be present in the Question Hour. ...(Interruptions)...
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SHRI ANAND SHARMA: Sir, even the Parliamentary Affairs Minister is not
present. ...(Interruptions)...

S |9, 91 e s T wdveor Wt (st SE WRe): § aud wend
J AT Ged A eT-gre] dRdl gl ffRex |ed @) aguif #1 SR g9 T8
9dl gl I don't know the reason for the absence of the hon. Minister. ...(STGE)...
R, AR AT G HEA ©, 39 question BT answer STw™I 2, Al I FoI SITHBRI

MR. CHAIRMAN: Just a minute. ...(Interruptions)...
Gt I WIRAA: AR, AR T WA ol &, Al 39 T BT AR ....(FGH)....
it wurafa: =€, oMY SR &l < Wl gl ...(aY™)... Thank you. We will

go to the next question. ...(Interruptions)... One minute please. ...(Interruptions)...

st e YAl WX, A9 S HE dEl €7 . (@aU)... A gifaamie
B MR @el 87 ...(caagm)...

MR. CHAIRMAN: Sharma Saheb, please, one minute. ...(Interruptions).. This is
a most unusual situation. ...(Interruptions)...Please sit down. ...(Interruptions)...It is the
responsibility of the concerned Ministers to be present when their questions are taken
up. This is an extraordinary situation and I am sure the Minister of Parliamentary

Affairs will look into this and respond. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: The Chair must reprimand the Minister.

...(Interruptions)...

MR. CHAIRMAN: One minute, please. ...(Interruptions)... Just a minute.
...(Interruptions)... Prakashji, your question was called. You were not present.

...(Interruptions)... 1 am sorry. ...(Interruptions)...

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): Sir, I was introducing two Bills in Lok Sabha. ...(Interruptions)... So,
I have rushed here to answer the questions. ...(Interruptions)... Sir, I am answering

for somebody else. ...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... One minute please. ...(Interruptions)...
Please sit down. ...(Interruptions)... Just one minute. ...(Interruptions).. Everyone, please
sit down. ...(Interruptions)... Hon. Minister, a most unusual situation has arisen. I
have not witnessed it for ten years and probably earlier also. ...(Interruptions)... The
accepted practice of the House is that when a question is listed, the Minister has to

be present. ...(Interruptions)... 1 am afraid you were late. ...(Interruptions)...

SHRI KIRANMAY NANDA: Sir, he is not the concerned Minister. ...(Interruptions)...



40 Oral Answers [RAJYA SABHA] to Questions

faeent oiik T T &7 W 9y o wafy uguu

*392. st w¥g Rg weRT: o Wi, @9 SR Sidarg uRad w3 98 qam

(@) &1 I8 ¥9 7 B ool ol I Joigr &5 H a9y 9 efy ugur fad-
gfafes ggar < &1 g;

(@) I &, A R TSR 39 d&d 8¢ UGN Bl AP & fI deR a9 a1
S WR IR Sl sk

@M IfE T2, q 9590 F HHI B & oI Rir-w1 U R o W ©7

AFg GareE 72 (it UBrer SESeR): (@) A (): TR HedT $ yed W@l
T B

faevor

(@) facel SR I ITote &5 & aRde Iy urad B FIRE I 9y
UrET FPRRTT BRIGH & Sfid @1 Sl 81 I8 BRI facel iR TSR IoTem &3
$ 21 dal Afed WRA & 300 WER/TRI § R 680 FRRT $ai & IRY fobar <
el gl faeel ofR Ui ogr & & av 2014-16 @) @Y F AR YOI IS
H arg uguY $ wR ¥§ feF-ufifes amar gfg 8 @1 uar 781 @ § ok gud
Seolg=I SIR-TGME 9 U Bl R fhy v 9} 2ol R AomR Sgeiass
(SO,) ®I AT IFAT AHT & HIGR 21 S8l dP ATggior Siadss (NO,) &1 ddeg
g, IB AR, TOATETE 3R AIYST # rad A1 & HiaR 81 gTedif faeell H o
WA IR D] HHT AT A1 F 31D 81 IR YU il A PM,, bl AET H
SEIG I IAR-IGIG BT U FeIdl &1 BTeAd PM,, DI AT AT AT 4 373 8|
e, afy ugur @t if¥idar o W Hel W e g ¥ wg g feT-ufafes
F IMER R g g TE g T

() IV SURHA F SUT STl (UguYT FaRor gd iz s, 19745 ag
gy R d fRiEn) ifftE, 1981 iR qaiEaRvl (wiRen) AfafeE, 1986 Tl
I9P ded I91¢ Y Rl F Iuddl F i fhy S 21 el gguer B gafarer
(TReToT) SR, 1986 & 3icid sifeRyfera g v eafy ugwor (faffess vd frizon)
M, 2000 & Siaia fafafa fear Sar &1 Swad @l gRT Sude Ay gfen
Il B FARIT A e & foy i § SR 30 ifde aved gavel a) & oy
e, IS AT Ffea el ADI § LT B Bl IFFAR B

(M) WHR 7 U0 B FART 9 fFoes & fog &8 o Su foy 8, R
I 9l b Y- AT & — I gRARM Ay urasit AADI Dbl AT
el ary IUETT &b SMHAT Bg FRE Acdd Bl ael; IR guT (Ao,
Aol 3fS), ToMTd v SR W@edv/daicqd U9 &1 YWeld, IS dr
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U YABIH DI YwIN; 9y 2017 TP dICH-IV BT AGHIHBROT; 1 3, 2020 Th
TE-IV & WM W WY G-V 299 9G] B i ok fsdw sfine
wdge Ml B SIERgET; qRIME™ SdM W Jh ] ATESltd gRasd e
DI AT < 1; YUl 0T YHIOMG; 9y (IguoT AR ve fiaon) sififae, 1981
B YR 18 (1) (@) & A (e IR A1 RFH argoig Icoidl, a6
g 3R 3 SRATS IS DI Y: B[, IRMR/TRIY S AURTE Pl ST,
3irenfires wguor, FHir ok faedw forarmardi § Hefed *eRor U & AIg-|iY
g9 Rl H a1g Uyl ¥ fues & forg dRars 45 iR o 9M= SN e ©;
T TN 4 AFeAST qad (24x7) FRRTAT SUSHRT STET; 2000 AT A 31eh
& SIvfel TIrd dre-l A gITaRoT WREU YR gl BT 10 g9 JURET F 6 a9l
qqie & drd 3MaTST PR dlel USRY Blred UR UEE T USRd b guuEl &
TN § AU TIR BT 3R IS BT I b & [0 o IR SHa1 & =
PG WR TR ARGl BIRIHH FAM; Sadell & aaR IR ey fFREr & fog
TSaTgoiNl SIRT &RAT; faeel! 3R I = & & folv Uss Ry TR wiH

Bl AR AT

Air and noise pollution in Delhi and NCR

1*392. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that air and noise pollution in Delhi and NCR is
increasing day-by-day;

(b) if so, whether Government would consider to formulate strict rules for curbing

such increase in pollution; and
(c) if not, the measures being taken to reduce pollution?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) The ambient air quality for Delhi and NCR is monitored under the National
Air Quality Monitoring Programme comprising of 680 monitoring stations in 300
cities/towns in India including 21 stations in Delhi and NCR. Air quality data for
the period 2014-16 for Delhi and NCR does not show day-to-day continuous increase
in the level of air pollution and significant fluctuations are noted. The values of
SO, are within the permissible limits for all the locations monitored. In respect of

NO,, Alwar, Ghaziabad and Noida are within the permissible limits though values

+ Original notice of the question was received in Hindi.
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exceed the permissible limits at some locations in Delhi. With respect to PM , the

10°
air quality data shows significant fluctuations though the values exceed permissible
limits. In respect of noise pollution, though exceedence is observed at nearly all

locations, there has not been any sharp increase on day-to-day basis.

(b) The measures for abatement of pollution are taken under the provisions of
Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention and Control
of Pollution) Act, 1981 and Environment (Protection) Act, 1986 and rules made
thereunder. Noise pollution is regulated under Noise Pollution (Regulation and Control)
Rules, 2000 notified under Environment (Protection) Act, 1986. The legal framework
provided by above rules are adequate to deal with the problem of pollution and
allows for revision of norms related to noise, emission or effluent to bring about

a stricter regime.

(¢) Government has taken several other steps to address the issue of pollution
which, inter alia, include notification of National Ambient Air Quality Standards;
setting up of monitoring network for assessment of ambient air quality; introduction of
cleaner/alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol blending, launching
of National Air Quality index; universalization of BS-IV by 2017; leapfrogging from
BS-IV to BS-VI fuel standards by 1st April, 2020; notification of Construction and
Demolition Waste Management Rules; banning of burning of biomass; promotion of
public transport network; Pollution Under Control Certificate; issuance of directions
under Section 18(1)(b) of Air (Prevention and Control of Pollution) Act, 1981
comprising of action points to counter air pollution in major cities include control
and mitigation measures related to vehicular emissions, re-suspension of road dust and
other fugitive emissions, bio-mass/municipal solid waste burning, industrial pollution,
construction and demolition activities, and other general steps; installation of on-line
continuous (24x7) monitoring devices by major industries; collection of Environmental
Protection Charge on more than 2000 CC diesel vehicles; ban on bursting of sound
emitting crackers between 10 PM to 6 AM; wide publicity on the ill effects of
fire-crackers and awareness programme among students and public at large to
avoid bursting of fire-crackers; advisories for noise monitoring on the occasion of

Deepawali; notification of graded response action plan for Delhi and NCR etc.

SHRI PRAKASH JAVADEKAR: Sir, the answer is laid on the Table of the

House. ...(Interruptions)...

MR. CHAIRMAN: All right. ...(Interruptions).. Supplementaries, please.

...(Interruptions)...

it w¥g RiE AT W), 89 o WA # gul o ..(Hau). ..
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SHRI KIRANMAY NANDA: Sir, he is not the concerned Minister. ...(Interruptions)..

SHRI ANAND SHARMA: Sir, where is the Parliamentary Affairs Minister?

...(Interruptions)...

MR. CHAIRMAN: The point raised by the House has been registered.
...(Interruptions)... Please sit down. Let us proceed with supplementaries.

...(Interruptions)...

st wgg Rz wrexm: 9=, 39 o weA # gut o1 f = 9% w9 B ek ok
TR ST &3 W e gguur feF-gfifas gear S 81 27 ... (au). ..

$it |umaf: S96 Watd e SIfYl ...(FEE)... You have registered your
point. So have other Members. Please sit down. ...(Interruptions)... Jayaji, please.
..(Interruptions)... Everyone, please. ...(Interruptions)... &l &l 39 J3 SI=Y, AMTH
KIPISSEIS] PRl T B «...(AH)... The point is well registered. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: But, where is the concerned Minister?

...(Interruptions)... He is not the concerned Minister. ...(Interruptions)...
MR. CHAIRMAN: Please sit down. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: Sir, we have a right. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... There is a practice of
intimating if a Minister is not present. ...(Interruptions)... Look, the point has been
made. It has been made loudly enough by all sections of the House. Now, let us

proceed with the supplementaries. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: Sir, where is the Parliamentary Affairs Minister?

...(Interruptions)...
MR. CHAIRMAN: Jayaji, please. ...(Interruptions)...

ot wdg Rz AR W=, §9 oy ued | gut © 5w g w9 B P e ik
RIS RTSET &3 H e gguv fRF-ufdifes gedr S j@1 87 ... (@aUM)... A
T SN B RE A SABT S IR AT 7 L (IGH). ..

MR. CHAIRMAN: What you are saying is visible to everyone. ...(Interruptions)...

Let us proceed with the questions. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: Sir, there is no Parliamentary Affairs Minister.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, what she is saying is not visible to everyone.

It is not visible to the ruling Party. ...(Interruptions)...
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MR. CHAIRMAN: I think when I said everyone, I said advisedly. ...(Interruptions)...

SHRI SITARAM YECHURY: But, Sir, this is the practice that if the concerned
Minister is not there, the Parliamentary Affairs Minister is there. ...(Interruptions)..
Normally, he is there for laying the Papers but not for questions. ...(Interruptions)...

For laying Papers, yes, you can depute somebody. ...(Interruptions)...
MR. CHAIRMAN: No, no. ...(Interruptions)... Please. ...(Interruptions)...
SHRI SITARAM YECHURY: But for question,....(Interruptions)....

MR. CHAIRMAN: Yechuryji, the point has been made loud and clear.
...(Interruptions)... Now, please, allow your colleague to ask supplementary.

...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, the point is whether the Minister has

taken your permission to remain absent. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Please leave to the Chair, what the

Chair’s work is. Okay? ...(Interruptions)... Now, please proceed. ...(Interruptions)...

SHRI MAJEED MEMON: The hon. Chair has already recorded that for more
than ten years, such a situation has never been seen. This is something extraordinary.

...(Interruptions)...

MR. CHAIRMAN: Fine! ...(Interruptions)... It has been said. ...(Interruptions)...
Now, let us proceed. ...(Interruptions)...

SHRI MAJEED MEMON: Not only the concerned Minister is not there, the

MoS is not there, the Parliamentary Affairs Minister is not there. ...(Interruptions)...
MR. CHAIRMAN: Let us proceed. ...(Interruptions)...
SHRI MAJEED MEMON: The House is taken for granted. ...(Interruptions)...
SHRIMATI JAYA BACHCHAN: Absolutely! ...(Interruptions)...

MR. CHAIRMAN: No, no. ..(Interruptions)... Let us proceed. ...(Interruptions)...

Please, supplementary question.

ft wdg e AR W, 7 A w3 S 9 o wee W gt o 5 an uw
g 8 b faeel ok Iy ool e # eafy gguor faq-ufifes agdr i a1 2l
AT FAT S &1 IR 7, JEf @l gguer &l digar oH |9 dal i)l T8
g, Wy 394 f3F-9fIfeT & MR W g gfg 721 g1 | oy Aem § #3 ot 4
HEA1 Aredl g & a1 941 S &l 39 919 @ SHeRT T8 § 6 fava wey dwed
P AR, dos 5o SISO & JIAR foetl fIeg & ey ugfyd el # ufed
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WM WR & 3R & g0 & SR S A BF GAls a1 & Sl Aidbs fIvg @rRey
e 7 iy 2, S9H facel @ TR & wER B

st [uTafa: Farer R T SMYBT?

it 7gx e A T & SR F ¥8 T 5 afy uguer o siiredr e wd
$E R ! TS 7, W 59 feT-URIfT & ameR W) g gfg TE g8 21 39 SR
H AT pe1 2 b fava w@rRey red & SguR faeel fdvg & el ugfia el 4
Urgd I TR 8 3R @i Yguu & PR fAeell § BH F $F GAls o1 $ Sl b
foeq waRey wwed 1 Iy 2, S9H feell gimm § gay WH R B

st |y MgeT ued RIT 82

ot 7y Rig ameRn: § A T S | S ArEdr € 6 g gor i ETores
P RUIE B9 Mg, IAH 9 HATT g§RT R HRIATRT BI 1872

Y gHTH FESHI: W, ysl a1 § FfTad wu F emmneff g because X T,
WfpT TR T H Wl W AT BT UP A G UL BRAT AT, WAfbT R W seek

your indulgence. That is point one. Secondly, ...(Interruptions)...

MR. CHAIRMAN: Please answer the question now.

2 TS TESHI: FEIed, § Y8 AR T I8 § A 7ed g9 S $ I8 W,
Y UEd € SUd BT ¥ AN ddx 39 g 9F ¥ MR & 71 et d@
A SR &b U B Gald 8, 98 HecdqUl qaId gl 89 ggd Sl @i uguul
& RreR 2, gafery @ uguor Bl & S geal KRR 8l 21 L (aeT). .
facell H WP Il AT, I&d A8, 9ad BIRIBAl b e H o9 WRIfthds 3T
faU T, S BIC & AR b JAR I A 9 g9l $ g8 Pls Wl 75 SHFA A
FHUR B AMETST BT & TGHUT el B Aehcl| $HB AAET TEX 3 §8- oY Y
Tl We have issued detailed instructions and we have given directions under the Act
to the Delhi Government and we are monitoring the situation. Jg SIREEN %, E’Qﬁ;
Wﬁﬁmm%m%wwwq@ﬁﬁﬁ%,Fﬁforlastfewyears,

what we are witnessing is, a considerable stabilization of that noise level, which we

all need to reduce. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: Sir, that is not the answer. ...(Interruptions)...
MR. CHAIRMAN: Please let him ask his question. ...(Interruptions)...

A #agx e wmesn: 99U S, § we $=5 St 9§ qeer @ g $ s
IR # forar & 5 ey uguor @5t Sifdreaar o wt dgl W I TS 7, IR 39
feT-0fIfeT & s W g glg T81 g3, ST 4 f4eg e &1 sfider T o
H 3o yor @redl § b fed ggur faeel # ganm 8 iR b T el uguur
& HRU IEX &l MY &7
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#it |uTafd: M9 ware gyl
sft w¥g R 9w ), ST a9 T8 T Bl

2 BT SAESHY: U FEIGY, &l Uguul b1 Sl gRUMM gl 8, a8 |4l
W B 7, AfT onft T B yi sriee Suere T ¥, R fEN @1 wfy
IQUUl & HRUT GATs o1 §< &l A1 Bl VA HAHA! Bl RUIC 39 8AR U &I Bl

st 7y e Amsn: @l 985y . (caaum). ..
it AUTIRY: MYS FITa=T &1 U1 MG 3T 96 gl ... (FGEM)... Let me go to

the next Question. ...(Interruptions)... Shri Jairam Ramesh. ...(Interruptions)...
st 7y e amsn: @l Jeiey | (caaum). ..
MR. CHAIRMAN: No; I am sorry, you are finished with it.
it weg e aexn: 9y 91816y, EXSEINS

#t |QuTafT: o9 AT TEL, MU I8 FHI of foTaTl 3T 3MY 98 S8y 3R GE”i
P HIT T‘Eﬁ SISTUI Please sit down. Please, ...(Interruptions)... Yes, Mr. Ramesh.

SHRI JAIRAM RAMESH: Sir, while appreciating the Minister's apology, with

due respect, Sir, this is the second time that it is happening. ...(Inferruptions)...

MR. CHAIRMAN: Please, ...(Interruptions)... No, let's get on with the Question

Hour. ...(Interruptions)... Please, let us get on with it. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, my question to the hon. Minister is this. In the
last couple of months, there have been a number of studies which have estimated
the morbidity and mortality impacts of air pollution in Indian cities. This question is
on both air and noise pollution. Sir, my question is on air pollution. So, in view of
the fact that a large number of studies have estimated the morbidity and mortality
impacts of air pollution in Indian cities which have, unfortunately, been dismissed
outright by the Ministry concerned, I would like the hon. Minister to tell us what
steps the Government is taking to have its own estimate of what the morbidity and
mortality impact is because it is, by now, very clear that air pollution is having a

very severe public health impact in Indian cities particularly.

SHRI PRAKASH JAVADEKAR: Sir, air pollution is, definitely, a very serious
issue and we need to address it comprehensively and actions on day-to-day basis
are required. Therefore, as far as city of Delhi is concerned, what we have done
is this—this Government has taken three policy decisions — first we have already
introduced BS-IV fuel standards so that there is less pollution and, from 1st April,

that is now made mandatory throughout the country. Second is, we are leapfrogging;
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instead of going to BS-V, we are straightaway going from BS-IV to BS-VI from 2020.
We have already issued notifications for this and we have mandated all manufacturers
to manufacture cars and vehicles compliant to BS-VI norms. So, there will be very
less pollution and the fuel will also be available. The road map for it is already

ready. The oil companies are working on it.

Then, in Delhi, there is a particular issue, sometimes in a peculiar season, of
biomass burning that happened, which affected the city. Now, we have trained more
than 45,000 employees who are into the waste management so that they do not
burn biomass, and the Delhi Government has also created an App to immediately
report the biomass burning anywhere. Also, we are mandating Haryana, Punjab and
we are monitoring daily through satellite as to how it is happening and the biomass
burning has been reduced to 14 per cent and 20 per cent respectively. But what
is more important is, we also need to participate by not using vehicles everywhere
and do cycling and walking more and by following the lane discipline. So, citizen
partnership is also part of this fight against air pollution. As far as your specific
question of why we should not do a study of our own of morbidity impacts because
the world reports which many organizations give are based on interpolated studies.

So, this is a good suggestion and a suggestion for action.

SHRIMATI VANDANA CHAVAN: Sir, it is a similar question as to what Shri
Jairam has just asked. I wish to ask through you, Sir, whether the Government is
aware of a 'State of Global Air Report' which was released in January this year which
shows that apart from India being the deadliest air polluted country in the world;
there are also maximum ozone-related deaths in our country. Sir, it has increased,
this year, by 148 per cent. If the newspaper reports are seen, the Government is
on a denial mode about any such thing. I wish to know through you, Sir, as to
whether the Minister is aware of this thing and whether any action is going to be

taken concretely through the Government.

SHRI PRAKASH JAVADEKAR: Sir, we are not on a denial mode. Let us
understand that air pollution is a severe crisis and with growing population, every
ten years, the vehicle population is being doubled. There is a huge vehicle population
and, therefore, the vehicle emission is there. Now, we are also doing by-pass around
the Ring Road which was not coming up for many years and is now coming up.
Within the next two years, you will have complete relief from the outside vehicles.
Many steps are being taken. The study which you are referring to, we know about
that, but, many of these studies are not actual studies conducted. They are extrapolated
studies. Therefore, as Jairamji has suggested, we have also decided to have our own

studies because then only we can authenticate it.
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SHRI RANGASAYEE RAMAKRISHNA: Sir, automobile pollution is a major
reason for air pollution, but each city has its own causes and conditions of very
heavy air pollution. So my question is: Is the Government considering about bringing
this thing within the ambit of Swachh Bharat Abhiyan, so that there can be more

structured solution and more funds available for this purpose?

SHRI PRAKASH JAVADEKAR: Sir, dust pollution is a very important part of
whole pollution and, particularly, in North India, Eﬂ?ﬁl’c}? wY 9 st gl Sg1eT 2l
ﬁ%ﬂﬁ@?ﬁéﬁmvaouum Cleaningﬁﬁwaﬁwmﬁﬁﬁﬁﬁqw
gl weIed, ficel &1 uguu Bad el e Taie & W § T8 Bl So we

have sought cooperation from the Punjab Government, the Haryana Government, the

Rajasthan Government, the UP Government; and there are continuous meetings and
follow ups every three months. They go ahead with implementing the plan which
they are making and, therefore, there is a slight improvement in the situation. Let
me tell you, as the Environment Ministry, we have already notified the Construction
and Demolition Waste Management Rules because TTdT construction ST SITGT BIdT
g 3R Tgl N g-Bl-ge Bl 81 You don’t see any dust anywhere from Metro
constructions. They are tunneling everyday millions of tones but there is no dust
anywhere. The same principles have been applied in Construction and Demolition

Waste Management Rules and now, they have started showing the results.
*393. [The Questioner was absent.]
BPL population in NER states

*393. SHRIMATI RANEE NARAH: Will the Minister of RURAL DEVELOPMENT

be pleased to state:

(a) the total Below Poverty Line (BPL) population in 2016-17 in the States of
North Eastern Region (NER);

(b) the total rural BPL population in 2016-17 in those States;
(c) the total urban BPL population in 2016-17 in those States;

(d) the percentage of BPL population out of the total population in those States;

and
(e) the percentage of BPL population out of the total population in the country?

THE MINISTER OF RURAL DEVELOPMENT (SHRI NARENDRA SINGH
TOMAR): (a) to (e) A Statement is laid on the Table of the House.
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Statement

(a) to (e) The erstwhile Planning Commission estimated poverty on the basis of
Large Sample Surveys on Household Consumer Expenditure carried out by the National
Sample Survey Office (NSSO) as criteria for defining poverty line that separates
poor from the not poor. Details of poverty lines and poverty ratios for 2011-12 have
been computed following the Tendulkar methodology. The poverty ratio and number
of persons living below poverty line in 2011-12 in rural and urban areas State/UT

wise including States of North Eastern Region are given in Annexure-I (See below).

The Ministry of Rural Development conducted a combined Socio Economic
and Caste Census (SECC) in 2011 to rank households across the country for both
rural and urban areas on identified socio—economic parameters. SECC 2011 (Rural)
provides data on households regarding various aspects of their socio-economic status-
viz. housing, land-holding/landlessness, educational status, status of women, differently
abled, occupation, possession of assets, SC/ST households, incomes, etc. SECC 2011
(Rural) data captures respondent based disclosures on socio-economic status of 17.97
crore rural households which has allowed automatic exclusion of 07.07 crore (39.34%)
of households as not poor on the basis of 13 parameters, automatic inclusion of 0.16
core (0.89%) households as poorest of the poor on the basis of 5 parameters and
grading of deprivation of 8.70 crore (48.41%) of rural households on the basis of
seven parameters. State/UT-wise details of households showing Automatic Exclusion,

Automatic Inclusion and Deprivation in North East are given in Annexure-II.
Annexure-1

Details of Number and Percentage of Population below poverty
line by States 2011-12 (Tendulkar Methodology)

SI. States Rural Urban Total

%age of No. of %age of No. of %age of No. of
Persons  Persons Persons Persons Persons Persons

(lakhs) (lakhs) (lakhs)
1 2 3 4 5 6 7 8
1.  Andhra Pradesh 10.96 61.80 5.81 16.98 9.20 78.78
2. Arunachal Pradesh 38.93 425 20.33 0.66 34.67 491
3. Assam 33.89 92.06 20.49 9.21 31.98 101.27
4. Bihar 34.06  320.40 31.23 37.75 33.74  358.15

5. Chhattisgarh 44.61 88.90 24.75 15.22 39.93 104.11
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1 2 3 4 5 6 7 8

6.  Delhi 12.92 0.50 9.84 16.46 9.91 16.96
7. Goa 6.81 0.37 4.09 0.38 5.09 0.75
8. Gujarat 21.54 75.35 10.14 26.88 16.63 102.23
9. Haryana 11.64 19.42 10.28 9.41 11.16 28.83
10.  Himachal Pradesh 8.48 5.29 433 0.30 8.06 5.59
11.  Jammu and Kashmir 11.54 10.73 7.20 2.53 10.35 13.27
12.  Jharkhand 40.84 104.09 24.83 20.24 36.96 124.33
13.  Karnataka 24.53 92.80 15.25 36.96 2091 129.76
14.  Kerala 9.14 15.48 4.97 8.46 7.05 23.95
15.  Madhya Pradesh 35.74 190.95 21.00 43.10 31.65  234.06
16. Maharashtra 2422 150.56 9.12 47.36 17.35 197.92
17.  Manipur 38.80 7.45 32.59 2.78 36.89 10.22
18.  Meghalaya 12.53 3.04 9.26 0.57 11.87 3.61
19.  Mizoram 35.43 1.91 6.36 0.37 20.40 227
20. Nagaland 19.93 2.76 16.48 1.00 18.88 3.76
21.  Odisha 35.69 126.14 17.29 12.39 32.59 138.53
22. Punjab 7.66 13.35 9.24 9.82 8.26 23.18
23.  Rajasthan 16.05 84.19 10.69 18.73 14.71 102.92
24.  Sikkim 9.85 0.45 3.66 0.06 8.19 0.51
25.  Tamil Nadu 15.83 59.23 6.54 23.40 11.28 82.63
26. Tripura 16.53 4.49 7.42 0.75 14.05 5.24
27.  Uttarakhand 11.62 8.25 10.48 3.35 11.26 11.60
28. Uttar Pradesh 3040 47935 26.06 118.84 2943  598.19
29. West Bengal 22.52 141.14 14.66 43.83 19.98 184.98
30.  Puducherry 17.06 0.69 6.30 0.55 9.69 1.24
31.  Andaman and Nicobar 1.57 0.04 0.00 0.00 1.00 0.04

Islands

32. Chandigarh 1.64 0.004 22.31 2.34 21.81 2.35
33. Dadra and Nagar 62.59 1.15 15.38 0.28 39.31 1.43

Haveli
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34, Daman and Diu 0.00 0.00 12.62 0.26 9.86 0.26
35. Lakshadweep 0.00 0.00 3.44 0.02 2.77 0.02
TotaL (ALL INDIA) 25.70  2166.58 13.70 531.25 21.92  2697.83

Notes: 1. Population as on Ist March 2012 has been used for estimating number of persons below poverty
line. (2011 Census population extrapolated).

2. Poverty line of Tamil Nadu has been used for Andaman and Nicobar Islands.
3. Urban Poverty Line of Punjab has been used for both rural and urban areas of Chandigarh.
4. Poverty Line of Maharashtra has been used for Dadra and Nagar Haveli.
5. Poverty line of Goa has been used for Daman and Diu.
6. Poverty Line of Kerala has been used for Lakshadweep.
Annexure-I1
State/UT-wise details of households showing Automatic Exclusion,
Automatic Inclusion and Deprivation in North East
Sl States/ Total Automatic Automatic Considered Households Households
No. UTs. Househol  Exclusion  Inclusion for with no reporting
ds Deprivation Deprivation Deprivation
ALL India 179787454 70754003 1595469 107437982 20134034 87303948
TotaL (39.35%) (0.89%)  (59.76%) (11.20%) (48.56%)
1. Sikkim 88723 39442 235 49046 15566 33480
(44.45%) (0.26%)  (55.28%) (17.54%) (37.74%)
2. Arunachal 201842 118987 3559 79296 6359 72937
Pradesh (58.95%) (1.76%)  (39.29%) (3.15%) (36.14%)
3. Nagaland 284310 97323 969 186018 3577 182441
(34.23%) (0.34%)  (65.42%) (1.26%) (64.16%)
4. Manipur 448163 147003 4963 296197 59544 236653
(32.80%) (1.11%)  (66.09%) (13.29%) (52.80%)
5. Mizoram 111626 44437 512 66677 178 66499
(39.80%) (0.45%)  (59.73%) (0.15%) (59.58%)
6. Tripura 697062 165435 33343 498284 96826 401458
(23.73%) (4.78%)  (71.48%) (13.89%) (57.59%)
7.  Meghalaya 485897 151711 1224 332962 5456 327506
(31.22%) (0.25%)  (68.52%) (1.12% ) (67.40%)
8. Assam 5743835 1689138 33451 4021246 1128387 2892859
(29.41%) (0.58%)  (70.01%) (19.65%) (50.36%)

MR. CHAIRMAN: Question No. 393. Questioner not present. Are there any

supplementaries?
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SHRI RIPUN BORA: Sir, from the reply of the hon. Minister, it is evident that
the BPL survey is not done in a correct manner. So far as Annexure-II is concerned,
here, the figures of BPL households in all eight States of North-Eastern region show
that a large percentage of people are households reporting deprivation. For example,
in Meghalaya, the total households are 4,85,897 but, the percentage of households
reporting deprivation is 67.40. As far as Assam is concerned, there are 57,43,835
total households, and the households reporting deprivation are 28,92,859, which
is more than the half. Sir, the percentage of automatic inclusion is very horrible.
Only about 33,451 households have been taken for automatic inclusion against 57
lakh households. Sir, my question to the hon. Minister is: What steps will the hon.
Minister take to correct the BPL survey and to include these deprived households
in the list of BPL?

sft W Rie R 990 9l <, 79 9w 9 §diva aRaRt & ufa
T e ®1 81 § S I BRI Aredl g b didive gRaRI B SEIvET ugd
W 3M® IR BRI Bl & SUD! IR-IR review HIPp o181 3R SHHT W 9T
fe &1 fel, 39 919 &1 BT BT IET 1962 § TH working group 9T, 1979 |
taskforce &I, Wﬁ? qrE 1993 | g1, 2009 H g 3R 2012 § expert group T g
Haa! Ruled & IR R I SIRVET 8 iR AIST1RIT BT o4l I 9gadm &1l
2011 ¥ WRBR o o foran {6 a8 anfdre, amie ST SRt iR S99 forg
T RO T TGN R < H AMGD, FHEITD ST ST ggl SHH 99 UDPR &
araeT™ 9 iR UG Afdd HT 39 919 BT W ABR o1 f6 S SEvET g8 7, 98
THTE H A AR 3R I Bl 3l iy 2, 1 98 U+ gy &, Sa1 Id
B IR D] FRIBROT fhar Q| H wHerar § fo S@ @y ggd 9 Rt 4R
S IS, ITHBT FRTBRUT Al garm 3iR 3M1feres, AT SET0MT &1 | U eIad
3R FeTH TRATS ARBR b YN a9 AT 39 916 A AR IE DI BT ST T&T
T o f5dt ft g &1, S ToRaHE B, SS9 Texdds dd IRGRT AR &1 oty
gl § AMEIT GaR Bl IEERUT P AU I AEdl § b Food Security Act 3
T, A SIS U &A1 H 75 Uferd AN Bl A g 9R 3T Bl SuterdT 8l
BT Bl 399 Pls USUd A8l ®, Pl UeTUTd el g UeH HAl mard Aol 8, SId]
Aes 3Nfee, AmTe Sor 3 3 fHaiRa fear mr & f5 &9 999 g Saa!
S, S Uk B $ hed HBF § I8dl 8, &l BAN b hed HBM § I8dl 81 34
UHR dH AR Bl ... (TILT). .

SHRI RIPUN BORA: Sir, the hon. Minister is evading the reply.

st st ey g AT, g olIfSTYI Please don’t interrupt. Don’t interrupt.

SHRI RIPUN BORA: Sir, my question is: What steps will the hon. Minister
take to include the deprived households? But he is evading the reply.

MR. CHAIRMAN: Please listen to the whole answer.
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#it W Rig dR: § 991 9 31 Il Sfavd w1 9rEar § 6 RaR
Pt g3 B 5 Ardnifie e 9 S TR9 IR STHIdHEE ®, census 2011 & HIIH J
IAPBT I fHaT SY, U B A1C R IHD! SHFAGRT | RGN AISTHI8I BT v
T S0 TRBRT ASHRT & W § URERT & ft ReR 7 3M$ YdR & U
%Q%, 59 3 89 geology T ?ﬂWWT&\*%, geo-tagging T A STIRT HR
2 €, DBT &1 Wl STIN o= 7 &, Alld Bl & Ht B ddheiis 7 81 iR Frorrait
BT A IE NG @A b ugdl WG HH BRI, I G HH RN, DR P
39 AR Bl BIg G & &l

Sl faeera o1gR: Uiy qeley, § Sud Aegd | AHg 431 St A g8 el
arec & T 91 9 39 91 9 37ad © b IRDP ¥ A1 HIfehT ot g% & b Uop damyd
H had TINT T TN T bl W) ST TWR 8l, Id9 & X SIeH, 9 9di gl
g SN, 519 d& 6 R R &1 9 ST 9 e BT S &I RER 9
JfRT BT WH B BT WIS BN, T8l al dls 9 77 IRDP H T8 3faT ', I
I H IE AR ST B UM 99T 9 g8 BT Sl § SR Iqd! IE! U Fliol 8
o5 ggal fodl &1 M Il S, 9 AT WRT ST 7 H301 SS9 91d 9 {1
g, 3R 39 AT & WH BT BT TS HA?

sft g R IR 99fT 7eigy, S 6 7T 9ag J8I9dT 9 BEl 8, df
IR BT 39 THR Bl Blg SGT 8] & AR IRPR g STo) aredl 2 b ara =afaa
If ge oY, @1 39 oIy ufhar 97 ¥ ik 9 99 ufhan & d8d oM, a1 Ffgaa
?Y A IR A Srel ST, dfb PR U Ffdd &1 911 fhdt dRoT 9 8,
arar @fdd &1 w1 f geAT TRyl

A SRAT TN 9 XY, Rural and Urban Development H 2012 H SN BPL 9q
fopar a7 B, SH All India ¥ 25.70 and Urban H 13.70 persons BPL &l Xal H il
dfve a1t €, S6 foly AR Woiee 8, 9 S9H BT R §, offdhd 3R H, Sl
drfieet arat €, I forg @IS Wioae & 7, IS dm T8 g1 H g8 S anedt
g b e 99 didive arel & fau 2017-18 # &1 U1@eT XY 87

2 s R dR: qumaf Sfl, S 6 39 qd § A 99 99 31 oue SR
H qar § f6 WeR @t g8 den g 6 g & ik v 45 7 S TR iR
SHRAHE AGH! B, I 0P I8 o Ugd SR I ARPRI AN BT of1d fel| S
§ e RIRIRET &1 gara &, arivr e 3, [ivad wu 4, B RagRe & wreem 4
TRIG @R B, SR 75 TRIed Nl &1 9 G IR 3T fiedl § 3R eed a9
H 60 FRrera ART &1 fHeldr 21§96 WY & 9R1 39 bR &1 9 U © 6 gq9a!
STATHC BT BRIHH Bl, JT BRIHH I, AN AISHT 81 AR Hol AATdR IAH Sl
SRRcHe fBUTEl €, 99 fRaumEl @ Sqdl o Al

Sl SRAT T e 99 6 IR H 8] 9 L (ayT). .
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*394. [The Questioner was absent.]
Thermal power plants in water scarce areas

*394. SHRI RAJKUMAR DHOOT: Will the Minister of POWER be pleased

to state:

(a) whether it is a fact that thermal power plants require large quantities of

water during power generation;
(b) if so, the details thereof;

(c) whether thermal power plants have been set up in water scarce areas of

Maharashtra, Bundelkhand, etc. making them more water scarce;
(d) if so, the details thereof; and
(e) what remedial measures Government proposes to take in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) and (b) Water is required in thermal power stations for cooling purposes in
condensers and plant auxiliaries, disposal of ash to ash dyke, various other consumptive
uses like service water, potable water etc. Two types of cooling systems are used
in thermal Power Plants (TPPs), (i) Once through Cooling and (ii) Close Cycle
Cooling. Close cycle cooling system in coal based TPPs consume about 3 to 3.5m’/
MWh whereas Open cycle cooling systems draw more water, i.e., 120-150 m*MWh.
Since 1st June, 1999, Once through Cooling in new plants has been discontinued.

At present, more than 90% of coal based TPPs are based on closed cycle in India.

Typical list of major plant systems/applications requiring consumptive water in

a thermal power plant is as below:—

Type of application % consumptive water
Cooling tower make up 85%
Boiler water make up 3%
Potable (Drinking) water 1.7%
Service water 6.7%

Ash handling and its disposal * -

* Requirement of ash handling system is met from cooling tower blow down and hence not considered
as consumptive water.
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The water consumption in combined cycle Gas based power plants is about 1.5
m’/MWh

(c) and (d) Coal based Thermal Power Plants are set up keeping in view the
availability of land, water, fuel etc. Allocation of water for Thermal Power Projects is
done by Water Resources Department of the concerned State Government, where the
project is located after due diligence, taking into consideration various requirements,
such as drinking water, other human needs and irrigation/agricultural requirement
etc. of the State.

(¢) The remedial measures being adopted to reduce consumption of water in

Thermal Power Plants are as follows:—

(i) Ash Water Recirculation System — Water from ash pond is recovered

and reused in the system.

(i) Dry fly ash handling system and High Concentration Slurry Disposal
(HCSD) system — These ash handling techniques reduce the ash handling

water requirement thereby reducing the water consumption.

(iii) Zero water discharge system — Treating the total waste water produced
in the plant and recycling back in to the consumptive water system

reduces water consumption.

(iv) Operating cooling towers at higher Cycle of Concentration (COC).
This reduces the waste water generated by the plant. This waste water
generated is used for low grade applications like ash handling, coal dust

suppression and gardening etc.

(v) Government of India has notified new Tariff Policy on 28.01.2016
wherein it is mandated that the thermal power plant(s) including the
existing plants located within 50 km radius of sewage treatment plant
of Municipality/local bodies/similar organisation shall, in the order to
their closeness to sewage treatment plant, mandatorily use treated sewage
water produced by these bodies and the associated cost on this account

be allowed as pass through in the tariff.

MR. CHAIRMAN: Question No. 394. Questioner not present; let the answer
be given.

DR. PRABHAKAR KORE: Sir, for generation of coal-based power in our
country, we follow a very old system, which consumes more water. Now, as per
the Minister’s reply, Close Cycle Cooling is a new technology that is being used. I
would like to know how many thermal power stations in this country use the old

technology and what the source of water is. My second question is...
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MR. CHAIRMAN: Only one question, please.

DR. PRABHAKAR KORE: Sir, it is a part of the same question. Now, some new
projects are coming up. For example, there are projects that are coming up in the
Bijapur district of Karnataka and Solapur in Maharasthra, and these are the areas, Sir,
where there is acute problem of drinking water. Does the Government have adequate
water required for both these upcoming thermal power plants? Already, there is no
water for the Raichur Thermal Plant in Karnataka and, hence, the plant is going to

be shut down next week. What is the Government’s plan to meet such a situation?

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, the hon. Member is absolutely right
when he says that thermal power plants have been using a lot of water. In the old
days, the Open Cycle Cooling system used to be employed, which used to consume
120 cubic metres of water per megawatt/hour. It amounts to almost 120 litres of
water per unit of energy. That was the time when water was not really considered

a scarce resource and not enough planning was done.

I am happy to inform the hon. Members, through you, Sir, that in December,
1998, when Shri Atal Behari Vajpayee was the hon. Prime Minister, the Ministry of
Environment and Forests had come out with a notification, completely discontinuing
this Open Cycle technology and insisting that henceforth, all new plants would be
run on Close Cycle technology. After that, except for those plants which were already
under implementation, more than 90 per cent of the plants have been set up only
on the new technology, that is, the Close Cycle technology. Thermal power stations
generating about 12,000 MW are continuing to work using the Open Cycle Cooling
technology in the country, but these are largely State Government plants where the
Government of India is not in a position to force them to shut them down. They
have their own issues relating to grid management, their own requirement of power
in different areas, and so on. However, we are in continuous dialogue with States,
and we have gone to the extent of saying that all plants, which are more than 25
years old, should now discontinue operations. The Government of India is willing
to support them through additional allocation of coal so that they can set up super
critical thermal power plants which consume lesser coal, which cause lesser pollution
and use less amounts of water. And now, we have come up with a notification that
henceforth, all power plants will be required to reduce their water consumption to 2.5
cubic metres per megawatt/hour of power. Along with that, of course, we have got
a number of new initiatives, particularly, our initiative to promote usage of recycled
water — waste water to be processed and used within a radius of 50 km from any

sewage treatment plant. Wherever there is a thermal power plant located, it would
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compulsorily use re-treated or waste water which is processed. That cost should be
allowed as a pass-through on the power plant and therefore, the clean potable water

could be used to serve the human drinking needs.

SHRI HARSHVARDHAN SINGH DUNGARPUR: Sir, I would like to know
from the hon. Minister the status of the thermal power plant and nuclear power
plant in South Rajasthan, in Banswara district. These power plants were supposed

to have been commissioned there.

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, the country today has sufficient
capacity of thermal power plants. There is also a big thrust being given to renewable
energy sources so that we can have more clean energy as well as energy security in
the long run. In this, the nuclear power plants, of course, are catagorised as clean
energy for which the Government of India is engaged in discussions with the other
countries in the world both for adequate assurance on the supply of nuclear raw
material, that is, uranium, as well as for technologies which are safe and secure.
The process of nuclear is going on; this comes under another Ministry, and the hon.
Member is free to put this question to the concerned Minister. As regards the coal-
based power plants, Rajasthan being situated so far away from the coal mines, also
because of the adequate availability of the thermal plants, right now the proposal is

not to encourage newer power plants situated so far away from the coal pitheads.

SHRIMATI JAYA BACHCHAN: Sir, according to the Paris climate deal, has

India decided not to start up more power plants?

SHRI PIYUSH GOYAL: Sir, I would like to inform the hon. Member and the
entire House that the Paris agreement does not in any way stop any Government
or any country from meeting its energy needs from whichever sources of energy
one may choose. India is giving a big thrust to renewable energy. Our plans are to
expand renewable energy manifold. For example, in solar energy sector, from 2,650
MW in 2014, we have proposed to take it up to one lakh MW by 2022, which is
five times the original National Solar Mission. Similarly, we are giving a thrust to
wind, hydro and all other sources. Our renewable sources of energy are expected to
go up to 1,75,000 MW, without considering the large hydro projects above 25,000
MW. If we include them, it would go up to 2,25,000 MW. At the same time, coal
is our domestic raw material. Any good grid management system requires a base
load and it is only on the base-load that you can inject the renewables. So, coal
would continue to remain our mainstay and there is no such agreement in Paris

that would stop us from continuing to encourage coal-based generation of power.
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AR @I ST, e uguul, fFHivr ok fdedw Sriwaml 3 ddfta iz
IR SUTHT SUN TAT AT AR bad A 8; T SN H 3-8 Fd
(24x7) FART SUHROT S EMET; 2000 AR A 31fdd evfdr & Srod-diferd gl o
TTERU] ARETU YHR aeT HRAT; XM 10 g9 F bR Gds 6 g9 db AR B dlel
IeTEl Pl BT TR UNI§e STl USRIl & WAl B @Tqd TR HIAT 9T ISR
Bled ¥ b & T BT 3R ST & 919 TR WR R SIRTSEA] BRISH Tl T;
AUTFell & gHR W @l R g Usdisor! ST &A1 faeell iR gailem
USe R e @i 1 SfRgRIT SR anfal

Impact of vehicular pollution on air quality in Delhi

1*395. CH. SUKHRAM SINGH YADAV: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that due to irregularities at pollution checking centres in
Delhi, Pollution Under Control (PUC) certificates are being issued in contravention
to the parameters laid down for vehicular pollution, which is leading to failure in

checking high level of vehicular pollution in environment;

(b) the extent of impact being made by vehicular pollution on air quality in
Delhi; and

(c) the details of steps taken to make the air cleaner in view of dwindling air
quality in Delhi?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI PRAKASH
JAVADEKAR): (a) to (c¢) A Statement is laid on the Table of the House.

Statement

(a) The Government has taken note of possible irregularities at Pollution Under
Control (PUC) Centres from time to time and necessary directions have been issued
to Delhi Government to curb issuance of PUC in contravention to the laid down

parameters.

(b) According to a study conducted by IIT, Kanpur, the extent of contribution of
vehicular emission with respect to PM!'® and PM>* during winter is estimated at 20%
and 25%, respectively and 6% and 9% respectively during summer. The contribution
of vehicular emissions to SOx levels is not very significant. In respect NOx, vehicular

emissions contribute nearly one third of the overall emissions of NOx.

(¢) Government has taken several steps to address the issue of air pollution which

inter alia, include notification of National Ambient Air Quality Standards; setting up

+ Original notice of the question was received in Hindi.
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of monitoring network for assessment of ambient air quality; introduction of cleaner/
alternate fuels like gaseous fuel (CNG, LPG etc.), ethanol blending, launching of
National Air Quality index; universalization of BS-IV by 2017; leapfrogging from
BS-IV to BS-VI fuel standards by 1st April, 2020; notification of Construction and
Demolition Waste Management Rules; banning of burning of biomass; promotion of
public transport network; Pollution Under Control Certificate; issuance of directions
under Section 18(1)(b) of Air (Prevention and Control of Pollution) Act, 1981
comprising of action points to counter air pollution in major cities include control
and mitigation measures related to vehicular emissions, re-suspension of road dust and
other fugitive emissions, bio-mass/municipal solid waste burning, industrial pollution,
construction and demolition activities, and other general steps; installation of on-line
continuous (24x7) monitoring devices by major industries; collection of Environmental
Protection Charge on more than 2000 CC diesel vehicles; ban on bursting of sound
emitting crackers between 10 PM to 6 AM; wide publicity on the ill effects of
fire-crackers and awareness programme among students and public at large to avoid
bursting of fire-crackers; advisories for noise monitoring on the occasion of Deepawali;

notification of graded response action plan for Delhi and NCR etc.
MR. CHAIRMAN: Thank you. Question No. 395

et geEr™ (e aea: A GEmaid ST, g8l a1 SadT WRT g fb gl
qafeRvl faunT § HfRT S HAST T g3 ©, S U "edqul Bl B, $HH 31T
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6 AR F= Sft gam &1 e B B w1 98 w9 ¢ P el 3 areT uguy
-l 9R Bl o &l sl & dRu MgiRT el & fqudid el b
UGYYT STTE FETO-0F SR Y S %2 €2 W Sft 39et Siae @ R € f6 WeR A
UGNl S bal W Bl o1 I8 Gwifad sfrafiaansll o1 aEg-awy ) A9 form @
Jor1 facell ARPR Bl 3awy®d ey SIRI fby v & fF 9 FMeiRd Aol &1 SecioH
BN TR UGy FRIE yE-uE SR Ry S W e a| a8 g a3
g, 39 999 ¥ § 9qe T8 g

£t |umaf: 3T uwE gfoul

et gErm RiE area: § 9y W= o 9 97 yeer 9edr § 5 @ 9 9w
AT BT P B b GRBR 7 379 T faoeil § Boll TGyl AT U3 STRT DR dTed
e $al &1 oI a1 &, ST W R HRATS Bl § AR b bal &1 a1l
T &7 Ife S8 v <181 6 8, O 99 9w ¥ o ddb I9 d] dRATS Bl 872

4t YHTY AESHI: IR, I8 U ST 9gd A8dyvl §, difd Sil pollution under
check §dT™ dTell mechanism %, I B under check YW I STRd Q@I %, Hifh
g8l W&l PUC &1 dfcfhere F81 fAerar o1l s9felt 89 AR PUC &SI &FTHIT 800
ﬁ%,wwéﬁmmmeemral server oM &1 99T feam o 4 9R
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HGT Central server ¥ € Y ¥l 319 FR fHdl Fg A PUC &1 Tod afcfhde faam
ST V@l 7, q1 98 ifafiaar ff 99 W QR 99 H Rl 81 §ERT, remote sensor
P 1Y AT dTel S 9189 8, S9HT W PUC BT FdhdT 81 T8 technology & Th s
Ui g1 89 3l s Al YA PR T 81 3D YOI 8 & AR 8F U AN
U PUC & foTT T&! 91—a9 § 37U+ a1 &1 Tl XGHT d1feul Ub AR ARG
JHTST BT I8 W dad 8 fF 98 U a18= &1 SId maintenance B AR IHD §RT
8 dTel pollution ®T control § YW ARG W 3@ R WeR &, &9 399
technologyaﬁmﬁﬁﬁﬁw?wﬁdireotion éﬁ%,%‘ﬁfa?ﬁﬁﬁ%l

We are monitoring the situation on a regular basis.
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2, g8 91 FauT S}l €, 89 39 W Wl 1 $Rd Bl

SURT, 918% A Sl vehicles facell # 31 2, ST R H 3fF MUYB! Ul & b d
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being used. S ARl & 7GR AT ATl vehicles BT AT BH g5l $HH ITdI aled
B BT W provision THAT AT, s9¢ forw Sumer O WY 9 T, SE WY H=m |
WS@IWWQ@@@"@WH&W@%Completeﬁﬂ,ﬁmﬁ%ﬁ
H A aret ared B facelt # oMy, ficell & arEx & ared gl Tl M

S AIY-AIY &4 9gd 9 SU By &, S @ HATerdl & forg LPG for All,
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I Bl e R 3ol ®1 I8 B PRAT § 3R T I vehicles BT YU HH B
AHT 81 Mass Emission Standards, 1T Bharat Stage-III T, have been implemented
for two and three wheelers all over the country from the lst of October, 2010. Now
we are immediately going to BS-VI. So, all these steps will definitely have good

impact on reducing pollution.

SHRI T. G. VENKATESH: Mr. Chairman, Sir, I would like to know from the
hon. Minister whether the Government has any plan for banning in future the use of
petrol and diesel propelled motor vehicles in order to control pollution and air quality,
along with start giving new licence to new projects, in view of the emergence of
electricity-operated vehicles and autos globally. I would also like to know whether
incentives and discounts are being given to produce electrical vehicles. If so, what are
the details in this regard? I wish to inform about one more thing. My Constituency,
Kurnool, has population of around four lakh. But for this four lakh population forty
diesel auto vehicles are running. You can imagine the pollution level, Sir. So, in
future we have to ban all these diesel-operated vehicles and we should go in for

electric auto diesel vehicles.

SHRI PRAKASH JAVADEKAR: It is a good suggestion and we need to take,
as a nation also and as individual also, this route of non-polluting vehicles, 3R
AT B9 diesel vehicles TR RITGT T S IIT &, to discourage their consumption.
gP BRI SADI DI G &, fhT T8l electrical vehicles & IR <a¥ [Iegpa

TE TNT AT &, dfeth 9P o TR 30 per cent subsidy TATHE &I R W & S

& 81 We are encouraging electrical vehicles and renewable fuel vehicles as well

as discouraging the traditional polluting vehicles. Therefore, I H ST alternative fuel
@ TGl DI T3 B, efforts for developing and popularizing electric vehicles are on.
Already Reva Motors have commercialized a small battery car. Many three-wheeler
manufacturers are also contemplating electric-driven OEM for Indian makers. I think,
this is very important, ife @ three wheelers T STI'@ | $9 TXE renewable IT HTE
ol TR T dTdl W8 d18d I, Je! UM d ded b1 Jal AW § AR 59
fa=m & &9 srel dvE ¥ S 9% @ Bl

3t IfA weTer qi: g=yaTe R, JAYB! dgd Hexdll [P Y G dlell BT AlbT
feaT W=, qyiERoT TS U agd €1 Heedqul el &9 gdbl 8l "G HA Sl U8t ofq
% HEGH F T pollutants BT mitigation B Tl & AT Te1? NS db oI A LT BT
IR A8l el ar, dfeed wafarer yguer o1 e H I@d ge H A w3 S 9
WWW?%W?W@WWoommeroial vehicles Gﬁ%,iﬁiﬂ?ﬂ
R HIs TR T T 82 IS ST 147 8, o S9d ) dd fohasn T e &
3R I8 fow A W) w@d fHar mar 82
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St GBI TAASH: B9 SUD! S & IN H AP TR GRad AT At this
moment, these details are... @fehd § Y& 1 IAT ATEAT E, BT @lided A B
qTell TGNl Ueh AR el 8, oifd fBr 4T pollution H SHHT @l 20% A 25% &1 5h
AT el HgHoT Al Bl B, SeiRead tﬁ'ﬂﬂ:{ 1 81 &, f% proper waste management
Hﬁﬁﬂ%aﬁ%ﬁqﬁwﬁmﬂ'[%, bio-mass burning @mﬁwsﬁm% il JpR
%Wﬁﬂmmﬂﬁiﬁwmwglmﬁﬂ’%‘?@yearlyand
three-monthly BRI ATSTT A1 o] HR V8 & 3R $9P] 98 3781 impact 371 YT &l

RIS 3MYHT AT BN % 3@ gl & forg 73 w98 IR fve 1w 2, R &w
o] DX g €1 39 WY WRd H Ugell ST Environmental Compensation Charges o]
fru v g, wife sqd fou <fed o T 81 Serexw & U 899 Bidd W) 400
U Wi €, T six dollars per tonn &1 <RI AT €1 519 #<1 IR # 596 ey
H qarT f 99 Bl & WSHHE TR B: SlaR Bl SR T %’, ar people were
not believing 5 QW 0t ﬁ Hhdl %I They were asking me & Q?ﬂ P T g7
¥ ol fF TIR IR dldbda B Uk fa9iwdr I8 & fo wifemie 3 36 poltical
parties &, Wfh 9 W W AI@! I UF 7, i &9 UQRT A Fel a1 4
o aT8d &l AR < H B! AB AGH] STodl Udh 7, T8 I BT ISTER0 B
BH S99 hMH Pl PY EIN 2l This is how we want to work.

SHRI P. BHATTACHARYA: Sir, the Minister in his reply has said, “..notification
of Construction and Demolition of Waste Management Rules; banning of burning of
biomass; promotion of public transport network; Pollution Under Control Certificate;
issuance of directions under Section 18(1)(b) of Air (Prevention and Control of
Pollution Act, 1981...” Will the Minister think of changing this Act and bringing
some stringent action against those who are violating this Act?

2 GBI STESHY: U FEIe, § AFH A Pl I Aredn § b S
violators &, ST HUR ol stringent action T 8 3R B9 We! 9T IR $9H amendment
W B 1 But, I8 WY 99 § & directions issue @R 3R notification issue BT &
arg A, S compliance &l TR &, S W SUET &S 78l 8, ST IAST Ig IR
BIdT Bl 3 TdhaH stop dX KER| %, AfPHT there is one power under law for ey
UHeH I AT B I8 PR Gl 8, IWg 8 BT Dls U T Bl 8, g
JURT & IUT 2l 59 Qe H 3ud! Jea 9gd #edqUl gl This is, again, a very

good suggestion for action.

Bajaj Committee report on river water sharing

*396. SHRI DHARMAPURI SRINIVAS: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether the AK Bajaj Committee constituted to address the pending Krishna

river water dispute between Andhra Pradesh and Telangana has given its report to
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Government;
(b) if so, the details thereof;

(c) the views expressed by both Telangana and Andhra Pradesh in regard to

sharing of Krishna river water; and

(d) whether any decision has been taken in this regard by the Central Government

and if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) to (d) A Statement is laid on the table of the House.

Statement

(a) No Madam, the Committee has not given its report to the Ministry of Water
Resources, River Development and Ganga Rejuvenation (MoWR, RD&GR). The
Committee has to submit its report to the Ministry within a period of 90 days from
the date of its constitution i.e. 09.01.2017. Further, the Committee has requested the
data of Jurala Project, Srisailam Project, Nagarjuna Sagar Project and Pullichintala
Project from Government of Telangana on 30.12.2016. A similar request for the data
of Sunkesula Barrage, Sruisailam Project, Nagarjuna Sagar Project and Pullchintala
Project has also been made to Government of Andhra Pradesh on 30.12.2016. The
data requested by the Committee is still to be supplied by the Government of
Telangana and the Government of Andhra Pradesh. After receiving the data and its

analysis, the Committee shall be in a position to submit the report.
(b) to (d) In view of the above, questions do not arise.

SHRI DHARMAPURI SRINIVAS: Sir, through you, I would like to bring to
the notice of this august House that the irrational water utilization was one of the
major reasons for bifurcation of the State of Andhra Pradesh and we were of the
hope that the States Reorganisation Bill would be implemented in toto. But things
are not moving that way and the people of Telangana State are feeling insecure and
worried whether the Chief Minister of ‘Residual Andhra Pradesh State’ is influencing

the Government of India, being one of the important...
MR. CHAIRMAN: Please put your question. Don’t deviate.

SHRI DHARMAPURI SRINIVAS: Therefore, I would rather appeal to the hon.
Minister to kindly take interest because hamari didiji is very much wellversed with
the Telangana issue. So, I only request that this problem has to be sorted out at

the earliest.
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$1. Jolld HAR FIfer: A1 U qeled, § A1 GG Bl g1 18]
é%?ﬂTH PSR @?dd‘llﬂl%water disputezﬁresolvemimwwm
T8 T3 ol HHST B A9 T BT FHY 319+ RUE <9 & forg faar mar om fesie
H‘é@ﬁﬁﬂfh 2017 aﬁwﬁra-ﬂénégm ITH U8 HHS! reconstitute ‘ﬁﬂﬁ"l?g;?ﬁ,
RAIfh TeHTHT TRBR B S HHST & Pl FWR B dBR objection T, Id: I
FCRIT TRT AT HAST 7 3 U< IRPR 3R T IRBR, I G IRGRI I
T 72 | Rue 7Rf oft f ford S9 # fa=m 9 available 8, 9 IR # ARY @i
IR RUIE HHSE B & MY, oAfd ) 9 SHT ORARI § F fosdl 7 oft 39 aR #
3ol RUIE HHST BT submit Tl BT gl 519 T U9 AR 3 Ruied T 31,
q9g TH Iollol HHCT 39 IR H o 981 of Fdbet Bl

SHRI DHARMAPURI SRINIVAS: Sir, that has been said in the written answer,
but I want an assurance from the Minister. Reports might come, at least, from our

side, from the Government of Telangana. Through the leader of our Parliamentary
Party, we will try to put pressure on the Government to send the report fast. Can
we be rest assured that definitely justice would be done in view of the fact that
this was the major reason for bifurcation of the State?

S1. Wolld AR FIAIE: A" G ST, 519 HHST a1 off, d1 iy gaeT &
reservation 9 d1d UY T f» S tribunal o1, dg8 g DY sharing Eﬁ, ofeps m
qaclE BT g1 3R O &1 aF1 el ¥ RUIS Mgt 3iR SRSt U1 Thger <,
dr fead w9 4 WeR At {6 39 IR0 &1 SHi U<l & FEIN A amicably

solution Bl

SHRI V. VIJAYASAI REDDY: Sir, under Section 89 of the AP Reorganisation Act,
the Krishna Water Disputes Tribunal has to make, a project-wise, specific allocation of
Krishna water and also determine the operation protocol for the project-wise release
of water in the event of deficit flows. Sir, in the light of the fact that the Krishna
Water Disputes Tribunal has refused to have a re-look into the allocation of water
among the riparian States afresh, there is no provision for sharing with Maharashtra
and Karnataka in case of deficit flows. My question to the hon. Minister is, will
the Government take measures for determining the operational protocol of Krishna
river water sharing among the four riparian States in the event of deficit flows? If
yes, the details thereof.

S1. ol FAR qIfera: F9=1 GUIaRT ST, I8 Fel 8, offd 3@ Sl A9l 2,
T8 iy UST 3R AT & I BT gl IR TSH B water sharing T8 8 Fabl
2l gfh AERTE IR PUCH ITH PIs share el @Ted, ol I I 3R T
& = # S W sharing B, 3R U &H BRI, O S99 base U, I 2@ I B!
sharing @1 TGN 141-31T g ARPR =, A3 7 RaRe W #1 8 b fog7dl e
A Seg 9@ fAoig T
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WRITTEN ANSWERS TO STARRED QUESTIONS
Employment for evicted tribals in irrigation projects

*397. SHRI D. RAJA: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has received a representation from a tribals’ organisation,
namely ‘Godavari Coolie Sangham’ demanding one job per family for tribals evicted

from all irrigation projects;
(b) what are the details of the petition given by tribals; and

(c) whether steps will be taken to give employment to all tribals evicted across

the country?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARTI): (a) and (b) A petition was
received from President Godavari Coolie Sangham, Kotha Devaragondhi, Polavaram

Mandal, Andhra Pradesh with the request to provide one job for each affected family.

(c) Water Resources Projects are planned, funded, executed and maintained by the
State Governments themselves as per their own resources and priorities. Rehabilitation
and Resettlement (R&R) of persons affected due to the irrigation projects comes under

purview of respective State Governments as per their approved R & R policy in force.

In respect of Polavaram Project, the petitioners’ lands were acquired and compensation
paid under the Land Acquisition Act, 1894 and R&R benefits were provided as per
AP R&R policy, 2005 (A.P. Government G.O. Ms. No. 68, dated 08.04.2005) which
was in force at that time. The gratuitous relief was also provided by the Government
of Andhra Pradesh in addition to the benefits under AP R&R policy, 2005. However,
there is no provision to provide employment to the families whose lands have been
acquired under the Land Acquisition Act, 1894 and AP R&R policy, 2005.

Status of proposals under CRF from Jharkhand

*398. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government had returned the proposals for funds from Central Road
Fund (CRF) recommended by the Jharkhand Government for the year 2016-17 and

if so, the details thereof and the reasons therefor;

(b) whether revised proposals have been received by the Ministry, so far, and
if so, the details thereof; and
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(c) the status of the proposals as on date?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) to (¢) The Ministry has not returned any proposal
recommended by State Government of Jharkhand for release of funds from Central
Road Funds (CRF) for the year 2016-17 and released funds of ¥ 110.55 crore in
the year 2016-17 for ongoing CRF works based on utilization certificate received
from State Government of Jharkhand. Beside above, two proposals amounting to
% 108.35 crore have been approved by the Ministry in 2016-17 under the CRF

Scheme.
Objectives of 73rd and 74th amendments to the constitution

*399. SHRI C.P. NARAYANAN: Will the Minister of PANCHAYATI RAJ be

pleased to state:

(a) whether the main objectives of 73rd and 74th amendments to the Constitution
have been realised;

(b) if so, the details thereof;
(c) if not, the areas of failure or under-achievement; and

(d) in view of the fact that the rural people who are far away from ‘Sabka

Vikas’ what time bound programmes are being envisaged or implemented?

THE MINISTER OF PANCHAYATI RAJ (SHRI NARENDRA SINGH TOMAR):
(a) to (¢) The Constitution of India recognizes Panchayats and Municipalities as
‘Institutions of local self-government’. ‘Panchayats’ and ‘Municipalities’ being ‘Local
Bodies’ is a State subject mandated under Part IX, Part IXA and List II (State List)
of Seventh Schedule (Article 246) of the Constitution of India. The 73rd and 74th
amendments of the constitution deal with Panchayats and Municipalities respectively.
The major objectives of these amendments including three tiers of Panchayats, direct
election to seats at all three tiers of Panchayats and indirect elections to offices of
chairpersons of Block and District Panchayats, reservations in seats and offices for
the Scheduled Castes (SCs), Scheduled Tribes (STs) and women, rotation of reserved
seats and offices of chairpersons and setting up of State Election Commissions and
holding elections to Panchayats every five years have, by and large been implemented
by all the States.

Under the 74th Constitutional Amendment, the mandatory provisions like
constitution of Municipalities, direct elections to territorial constituencies in a
Municipality, constitution of Ward Committees, reservation of seats and offices of

Municipalities for SCs, STs and women, holding of elections every five years by
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the State Election Commission and constitution of District Planning Committees have
largely been implemented by the States.

Article 243G of Part IX and Article 243W of Part IXA of the Constitution allows
discretion to State Legislatures to endow, respectively, to the Panchayats and Municipalities,

the powers and authority to enable them to function as institutions of local self-governance.

(d) Funds are being devolved through Fourteenth Finance Commission awards,
for the period 2015-20, to the tune of I 2,00,292.20 Crore to the Gram Panchayats
(GPs) constituted under Part IX of the Constitution for 26 States to support and
strengthen the delivery of basic services such as water supply, sanitation including
septic management, sewage and solid waste management, storm water drainage,
maintenance of community assets, maintenance of roads, footpath, street lighting,
burial and cremation grounds and any other services within the functions assigned
to them under relevant legislations. So far, an amount of ¥ 51363.88 crore has been
released to the States during 2015-16 and 2016-17. The Ministry of Panchayati Raj
provides assistance to the States/UTs for capacity building of Panchayats to enable
them to perform their functions, including planning and implementation of development

programmes, effectively and efficiently.

The Ministry of Rural Development, inter alia, is implementing Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA), Deendayal Antyodaya Yojana-
National Rural Livelihood Mission (DAY-NRLM), Deen Dayal Upadhyay-Gramin
Kaushlaya Yojana (DDU-GKY), Pradhan Mantri Awaas Yojana—Gramin (PMAY-G),
Pradhan Mantri Gram Sadak Yojana (PMGSY) and National Social Assistance
Programme (NSAP) to bring about overall improvement in the quality of life of the
people in rural areas through employment generation, skilling of youths, provision of
social assistance and other basic amenities. Besides, the Government has announced

Mission Antyodaya to make 50,000 Gram Panchayats poverty free by 2019.
Progress of installation of solar rooftop systems

*400. SHRIMATI VANDANA CHAVAN: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(a) the progress made from ¥ 5000 crore given in 2015 to install 4,200 MW

solar rooftop system under the National Solar Mission;

(b) the measures undertaken by Government to increase the number of solar

rooftop projects in residential areas; and

(¢) whether Government has kept any record of the number of houses in urban

and rural areas which have rooftop solar panels supplying electricity?
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) To promote solar roof top systems in the
country, Government has approved the Solar Roof Top programme with an outlay
of ¥ 5000 crore during March 2016. Under the programme, 4200 MW capacity
roof top solar systems are to be installed by 2019 at individual, institutional, social,
Government includi ng Public Sector Undertakings (PSUs), industrial and commercial
sectors. So far, rooftop solar power plants with an aggregate capacity 656 MWp

have been installed in the country.

(b) To promote roof top systems in residential sector, Government has been
providing 30% subsidy on benchmark or project cost (whichever is lower) in General
Category States and 70% of the same in Special Category States/Territories. For
facilitating easy installation of Rooftop solar systems, a mobile app (ARUN) has
been developed and made available free of cost. The app guides the rooftop owners
about the available potential payback period, policies of respective States/UTs and
options available for installation. It also provides direct access to all t he empanelled
developer agencies in respective States/UTs. Further, SECI issued 500 MW tender
for rooftop solar projects in the residential segment in April, 2016. The project is
presently under execution. The Ministry is also supporting media campaign and

workshops/awareness camps on Roof top solar programme.

(¢) Ministry of New and Renewable Energy (MNRE) has also empanelled 1264
channel partners and entrepreneurs to participate in the programme through State
Nodal Agencies (SNAs). The programme is implem ented through SNAs, PSUs,
which are also responsible for maintaining records and overall monitoring. MNRE
has also developed Solar Photovoltaic Installations (SPIN) portal for uploading the

project details like address, capacity, details of solar panels, inverters etc.
Herbicide tolerant GM mustard

*401. SHRIMATI VIJILA SATHYANANTH: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that, according to geneticists, GM mustard is tolerant

of herbicides;
(b) if so, the details thereof;

(c) whether it is also a fact that it will be the first time a herbicide tolerant
crop would be cleared for commercial use in the country, if cleared by the Genetic

Engineering Appraisal Committee; and

(d) if so, the details thercof?
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THE MINISTER OF STATE Of THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Genetically
Engineered (GE) Mustard is not a Herbicide Tolerant (HT) crop and usage of herbicide
is limited only for hybrid seed production. As on date, no herbicide tolerant crop
has been approved for commercial use in mustard cultivation. The approval of any
herbicide for use in Mustard would be as per rules and regulations prescribed by
Central Insecticide Board and Registration Committee (CIBRC) under Ministry of

Agriculture.
(c) and (d) Not applicable.
Payment of compensation to displaced families by CIL and its subsidiaries
*402. SHRI VIVEK GUPTA: Will the Minister of COAL be pleased to state:

(a) whether several displaced families have raised the issue of non receipt of

compensation and rehabilitation and if so, the details thereof;

(b) the amount spent by the Coal India Limited(CIL) and its subsidiaries during

the last three years as compensation to displaced families, State-wise;

(¢) whether Government has estimated the loss, coal mines have incurred due

to protests by such displaced families and if so, the details thereof; and

(d) the details of number of criminal cases filed against such protestors during

the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Issues are raised by the Project Affected Families (PAFs) due to
unpaid cases that are either in the process of payments being made or due to the

following reasons:-

e Delay in authentication of ownership documents by State Authority

e Delay in submission of claim and related ownership documents by land owners

e Court cases, cases pending in the Tribunal

e Family dispute amongst the owners

e Improper Record of Rights

Most of the land for mining purpose is acquired under Coal Bearing Areas
(Acquisition and Development) Act 1957. The compensation of acquired land is

assessed as per provisions of the respective Act in force. In case any issue of

“Insufficiency of compensation” is raised by land losers the same is refered to the
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Tribunal constituted for the purpose. In such cases compensation is paid as per the
decision of Tribunal. Rehabilitation and Resettlement of entitled project affected
families is done as per provisions of Rehabilitation and Resettlement (R&R) policy
of CIL/State whichever the PAFs opt for. The project affected families are displaced
only after paying their dues under R&R policy of CIL/State.

(b) Coal India Limited has informed that State-wise total amount spent by its
subsidiaries during the last three years as compensation to displaced families against
land acquired under CBA (A&D) Act, 1957, LA Act, 1894, direct purchase of land

and other modes is as in the table below:-

(in X crore)

S1. Compensation paid during the last three year
No. Subsidiary-wise State-wise
1. ECL 94.25 West Bengal 66.00
Jharkhand 28.25
2. BCCL 16.26 West Bengal 12.65
Jharkhand 3.61
3. CCL 72.441 Jharkhand 72.441
4. NCL 35.86 Madhya Pradesh 35.86
Uttar Pradesh NIL
5. WCL 14.93 Madhya Pradesh NIL
Mabharashtra 14.93
6. SECL 383.38 Madhya Pradesh 73.45
Chhattisgarh 309.93
7. MCL 327.29 Odisha 327.29
TotaL 944.411 944411

(c) and (d) The details of loss incurred and criminal cases filed during the last

three year are as under:

SI. No. Subsidiaries Loss incurred Criminal cases filed
(in Mt.)
1. ECL 5.11 81

2. MCL 2.96 499
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Improvement of sambalpur-cuttack NH-42

*403. SHRI NARENDRA KUMAR SWAIN: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the Ministry had entrusted the work for improvement of NH-42
(new NH-55) from Sambalpur to Cuttack to the National Highways Authority of
India (NHAI) during 2012;

(b) if so, the steps taken by NHAI, in this regard till date;

(c) whether the work has been awarded, if so, the name of the agency and
the present status of the work along with the likely date of commencement and

completion of the project; and

(d) if not, the reasons therefor and the action taken by Government in this

matter?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) to (d) The Ministry entrusted the National Highway (NH)
stretch connecting Cuttack to Sambalpur of NH-55 (km 0.00 to km 265.00) (Old
NH No. 42) in the State of Odisha to the National Highways Authority of India
(NHAI) in July, 2012.

The Concession Agreement for Project for four laning of Cuttack — Angul
section of NH 55 (Length 112 km) was signed on 14.03.2012 on Build, Operate
and Transfer (BOT)-Toll basis. The Agreement was terminated with mutual consent
on 14.07.2014 due to non-fulfillment of conditions precedent by both parties. Further,
bids for the project were invited on BOT (Toll) mode twice; due to non-response on
both the occasions, it has been decided to take up the project on Hybrid Annuity
mode (HAM). The preparations of bid documents for seeking investment decision

on HAM is in advanced stages.

The Concession Agreement for Project for four laning of Angul-Sambalpur
section of NH 55 (Length 153 km) was signed on 13.03.2012 on BOT-Toll basis.
The Agreement was terminated by NHAI on 21.11.2013 as the Concessionaire did
not submit Performance Security within the period as stipulated in the Concession
Agreement. The project has been awarded now for implementation on Engineering,
Procurement; Construction (EPC) Mode to M/s Gayatri-PTPS (JV) and Contract
Agreement has been signed on 04.01.2017 with Total Project Cost (TPC) of X 1,255
crore. Target completion period for the project is 30 months from the Appointed
Date of 03.03.2017.
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Coal stockpiles due to lack of supplies to power companies
*404. SHRI B.K. HARIPRASAD: Will the Minister of COAL be pleased to state;

(a) whether it is a fact that power companies have requested, to cut supplies

of coal,

(b) whether it is a fact that stockpiles are now so large that they are approaching

one sixth of annual production; and
(c) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (c) As there was opening coal stock of 38.87 Million Tonnes (MT)
with the Thermal Power Plants (TPPs) on 01.04.2016, some of the Power plants
regulated coal supply in the beginning of 2016-17 and preferred to consume coal from
their stocks for power generation. With increase in consumption of coal as the year
progressed, the coal stock with TPPs has declined to 27.74 MT as on 31.03.2017.
In 2016-17, the vendible coal stock of Coal India Limited (CIL) has increased
from 57.64 MT as on 01.04.2016 to 68.62 MT (Provisional) as on 31.03.2017. The
production of coal by CIL in 2016-17 has been 554.135 MT. The vendible stock
is much less than one sixth of the production. The vendible coal stock of CIL has
increased for the reasons that some of the TPPs regulated coal supply, there is no
reported shortage of coal and coal is available at short notice. Subsidiary company-
wise raw coal production of Coal India Limited during 2016-17 and closing vendible

coal stock as on 31.03.17 are given below:

(Provisional figures in MT)

Subsidiary Production (2016-17)  Closing vendible coal stock
as on 31.03.17
ECL 40.521 2.586
BCCL 37.037 6.329
CCL 67.037 17.582
NCL 84.096 7.227
WCL 45.632 14.180
SECL 140.003 14.269
MCL 139.208 6.264
NEC 0.601 0.183

CIL 554.135 68.620
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Sharing of cost of Polavaram Irrigation Component

*405. DR. K.VP. RAMACHANDRA RAO: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that Government has decided to bear the cost of Polavaram
Irrigation Component as on the 1st April, 2014 only; and

(b) if so, who will bear escalations in the cost of the project till date, as the
project is likely to be completed after the year 2019?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARTI): (a) As per the Ministry
of Finance Office Memorandum No. F.No.l (2)/ PF-1/2014 (pt) dated 30.09.2016,
the Central Government will provide 100% of the remaining cost of the irrigation
component only of the Polavaram Irrigation project for the period starting from
01.04.2014, to the extent of the cost of the Irrigation component on that date.

(b) The cost escalation of the irrigation component of the project over and above
the estimated cost at price level of April 2014 is to be borne by the State Government.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Coking coal imports
4157. SHRI AHMED PATEL: Will the Minister of COAL be pleased to state:
(a) quantity of coking coal imported into India during the last three years;
(b) the details thereof, year-wise;
(c) what is the impact of the cost of coking coal on the steel industry; and
(d) what steps are being taken by Government to improve the supply in the country?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Year-wise import of coking coal in India during the last three
years is given below.

(in Mte.)
Year Coking Coal
2014-15 43.72
2015-16 43.51
2016-17 34.84

April-January 2016-17




Written Answers to [10 April, 2017] Unstarred Questions 75

(c) The Increase in cost of coking coal will increase the cost of production of

steel.

(d) During 2016-17, CIL has produced 55.22 Mt of Coking coal. The coking
coal production projection (tentative) from Coal India Ltd. for next three years is

given below:

(in Mte.)
Type 2017-18 2018-19 2019-20
Coking Coal 59.77 63.55 72.30

The entire demand of coking coal is not met indigenously as the supply of high
quality coal/coking coal (low-ash-coal) in the country is limited and thus no option is
left but to resort to import of coking coal. As per the current import policy, coal is
kept under Open General License (OGL) and consumers are free to import coal from
the source of their choice as per their contractual prices on payment of applicable
duty. Further, Government has allocated captive blocks to various companies which
would also add to domestic availability. Similarly, six more coking coal blocks
are going to be put on offer for captive purposes. These blocks would also help

augmenting coking coal production in line with growing demand.
Increasing work efficiency of coal mines

t4158. SHRI SURENDRA SINGH NAGAR: Will the Minister of COAL be
pleased to state:

(a) whether the Central Government has taken any steps for increasing the work

efficiency of coal mines in the country;
(b) if so, the details thereof;

(c) whether any reshuffling has been done to ensure supply of coal to plants
from coal bearing mines situated near them if so, the details thereof and the savings

due to the above; and

(d) whether Coal India Limited proposes to increase these savings by resorting

to reshuffling and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) Coal India Limited (CIL) has taken several steps to increase
its operational efficiency. CIL’s subsidiaries is going for higher capacity mines to take
advantage of economy of scale. Several high capacity mines have been planned such
as Gevra (70 Mty), Magadh (51 Mty), Kusmunda (50 Mty), Siarmal (40 Mty) etc.

T Original notice of the question was received in Hindi.
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CIL has also introduced state of the art technology to improve its work efficiency. It
has introduced high capacity HEMMs like 42 cum Shovel with 240 T Rear Dumper,
surface miner, draglines, Operator Independent Truck Dispatch System (OITDS), in-
pit crushing and conveying to improve its coal production and operational efficiency.
Other technologies like High Angle Conveyor and Pipe conveyor are proposed for
coal transportation which will reduce the operational cost of the mine. For survey,
CIL is using latest technology like Terrestial Laser Scanner (TLS) and it is proposed
to use drone for survey in near future. For slope stability, CIL is using slope stability
radar and is planning to introduce this technology in all high capacity mines. CIL
is also introducing Enterprise Resource Planning (ERP) and other IT-enabled system
to manage its human, physical and financial resources which will give a big boost

to the operating efficiency of the CIL.

(c) and (d) Coal India rationalises sources (coal company-wise) based on the
request of consumers with a view to optimize the transportation cost and materialization
taking into account coal availability and logistics. Based on the recommendations of
new Inter-Ministerial Task Force (IMTF) which was constituted by Ministry of Coal
to undertake a comprehensive review of existing sources of coal and consider the
feasibility for rationalization of these sources with a view to optimize the transportation
cost and materialization under the given constraints, implementation status is as in
table-1 below:—

Sl.  Name of the Existing  Transferee Quantity for which Potential
No. Power Plant Coal Coal FSA/MOU(s) annual
Company Company were signed (MT) Savings

(Provisional) (In crore)

1 2 3 4 5 6

1. Mejia MCL ECL 0.600 24.36
2. Dstps CCL ECL/MCL 1.969 35.18
3. Dpl MCL BCCL 0.500 20.30
4. Bakreswar MCL 0.700 32.76
5. Kolaghat MCL 0.800 14.56
6. Panipat NCL/WCL CCL 0.660 -2.42
7. Koderma MCL 2.238 146.23
8. Igtpp MCL NCL 0.500 43.82
9. Kota SECL 2.000 36.00
10. Khaperkheda ~ SECL WCL/SECL 1.500 123.65
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1 2 3 4 6
11. Parli MCL WCL 1.028 -18.00
12.  Suratgarh NCL SECL 1.500 56.18
13.  Bhusawal MCL 2312 42.00
14.  Mouda MCL 1.917 45.33
15. NTPC Simhadri MCL ECL 1.500 -72.60
16. Ramagundam  MCL/SECL SCCL 1.000 108.55
17. Kothagudam MCL SCCL 2.312 276.75
18. Gandhinagar SECL WCL 0.500%* 48.00
19. Wanakbari SECL WCL 0.700%* 52.71

TotaL CIL 24.236 1013

*Supply is being done under MOU.

In addition to the above, Coal India Limited has rationalised sources (coal

company-wise) based on the request of consumers with a view to optimize the

transportation cost and materialization taking into account coal availability and
logistics. Coal linkages of Thermal Power Plants of NTPC and its JVs, WBPDCL,
MPPGCL, MAHAGENCO, TANGEDCO, etc. have been rationalized which would

lead to potential annual savings of transportation cost of I 1,471 core approximately.

Detail of which are in Table-2 below:—

SI.  Name of the Existing Transferee Quantity Potential Remarks
No. Power Plant Coal Coal for which annual
Company Company FSA/MOU savings
(s) were (In crore)
signed (MT)
(Provisional)
1 2 3 4 5 6 7
1. Sri Singaji SECL WCL 1.851 68 Estimated
2. Satpura WCL SECL 2.167 profit as
per Railway
3.  Bakreshwar MCL ECL 1.500 75 .
Freight to
4. Bakreshwar MCL CCL 0.510 15 the correspon
5.  Kolaghat MCL CCL 0.500 10 ding distance
6.  Santaldih MCL CCL 0.190 11
7.  Mettur MCL WCL 0.500 3
8. Tutticorin MCL CCL 1.000




78 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6 7
9.  Bhusawal MCL WCL 1.975 192
10. Paras 1.028 91
11.  Chandrapur 1.525 133
12.  Jhajjar (APCPL) MCL CCL 2.171 73
13. NTPC and Reshuffling of quantities of 13 TPPs of 800 Profit as
NTPC JV NTPC (7 Pithead TPPs, 4 non-pithead reported by
TPPs and 2 non-pithead JV-TPPs) NTPC

Buyback Plan of CIL
4159. SHRI T. RATHINAVEL.: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the Coal India Limited (CIL) has said that it would
not go ahead with the proposed buyback plan worth ¥ 1,001.8 crore;

(b) if so, the details thereof;

(c) whether it is also a fact that this decision was taken looking into company's

financial record as on 31st December, 2016; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (d) Coal India Limited has bought back 7,88,42,816 shares from
Government of India out of total offer of 10,89,55,223 equity shares @ ¥ 335/- per
equity shares. Accordingly, Government of India received around ¥ 2638 crores as
Buyback proceeds.

The Proposed Buyback of ¥ 1001.8 crores pertained to Central Coalfields Limited
(CCL), a subsidiary of Coal India Limited. CCL in its Board meeting held on 3rd
March’17 approved to undertake buyback of shares amounting to ¥ 1001.8 crores and
submitted its proposal to CIL Board. The valuation submitted by CCL was considered
by CIL Board in its meeting on 6th March, 2017 and accordingly requested CCL
to reconsider the valuation for the sake of consistency for undertaking Buyback.
CCL Board in its meeting on 10th March, 2017 has reconsidered the proposal and
decided not to proceed with buy back.

Filing of cases against senior officials

4160. DR. VINAY P. SAHASRABUDDHE: Will the Minister of COAL be

pleased to state:

(a) whether Government has filed any cases against any senior officials of the
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Department of Coal for their alleged indulgence in serious corruption related offences
after May, 2014 and if so, the details thereof; and

(b) the details of the number of officials sued by Government who have previously
been convicted and punished between 2004-2014?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) No Sir, as per the available records, Central Bureau of Investigation
(CBI) has not filed any case against senior officials of the Ministry of Coal for
their alleged indulgence in corruption related offences committed after May, 2014.

(b) No official had been convicted and punished between 2004-2014, as the
cases are being investigated by the CBI or are sub judice.

Interference of coal mafia in management of coal mines

4161. SHRI ANUBHAV MOHANTY: Will the Minister of COAL be pleased

to state:

(a) whether it is fact that the coal mafia is interfering in the management of

Government owned coal mines in many States;
(b) if so, a list of such coal mines, State-wise;

(c¢) what measures has Government adopted to get rid of such illegal and

unauthorized interference by coal mafia; and

(d) whether Government has received any complaints from any of the private
coal mine owner, of such interference from the coal mafia and if so, what action

Government has taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) As informed by Coal India Limited (CIL), there is no report
of any coal mafia interference in management of mines of CIL.

(c) Not applicable in view of (a) and (b) above.

(d) Any interference from any organized criminal elements in the working of private
mines is an issue related to law and order in the State which is under the jurisdiction
of the State Government. No such incident has come to the notice of this Ministry.

Management of coal stockpiles
4162. SHRI B. K. HARIPRASAD: Will the Minister of COAL be pleased to state;

(a) whether it is a fact that 84 million tonnes of coal has been stockpiled,
comprising 48 million tonnes at Coal India Limited mines and another 36 million

tonnes at power plants; and
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(b) if so, steps taken to manage the coal stock, avoid deterioration in its quality

and fire safety arrangements thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) and (b) As on 31.03.2017, the coal stock at Coal India Limited (CIL)
mines was 68.620 Million Tonne (MT) and coal stock at Thermal Power Plants
(TPPs) was 27.7 MT. The power plants receive coal on daily basis and consume it
based on their daily requirement as per their generation schedule. Hence, the coal

stock is not static and is not kept/stored for a long time.
Coal imported from abroad
4163. SHRIMATI RANEE NARAH: Will the Minister of COAL be pleased to state:

(a) the total amount of coal imports in percentage from other countries during
2015-16 and 2016-17;

(b) the number of imported coal based power stations; and

(c) the procedures of coal allocation and distribution of Micro, Small and Medium
Enterprises (MSMEs)?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) The country-wise import of coal in percentage during 2015-16 and
2016-17 is given below in the table.

Country 2015-16 (Mte.) 2016-17* (Mte.)
Quantity % Quantity %
Indonesia 96.19 48.12 68.99 47.62
Australia 47.56 23.79 35.45 24.47
South Africa 36.08 18.05 25.99 17.94
USA 5.74 2.87 35 242
Russia 3.82 1.91 3.34 2.31
New Zealand 0.68 0.34 0.32 0.22
China PRP 0.48 0.24 0.02 0.01
Canada 1.55 0.78 1.79 1.24
Mozambique 2.67 1.34 2.75 1.90
Others 5.11 2.56 2.72 1.88
ToTAL 199.88 100.00 144.87 100.00

*Import April-Dec.16
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(b) As gathered from Central Electricity Authority (CEA), presently, there are
13 TPPs based on imported coal.

(¢) Under New Coal Distribution Policy (NCDP) small, medium and other
consumers whose requirement is less than 10000 tons per annum and are not having
any access to purchase coal or conclude Fuel Supply Agreement (FSA) can take coal
from the State Nominated Agency (SNA).

Eight million tons of coal is earmarked in terms of NCDP for small, medium
and other consumers to be distributed through State Nominated Agencies (SNAs)
nominated by the State Government Authorities. Coal is allocated to SNA as per the

recommendation of the State Government Authority within the earmarked quantity.

Coal supply is made to SNA against Fuel Supply Agreement. As per NCDP State

Governments/Central Government are free to devise their own distribution mechanism.
Tendering process in washing coking coal
4164. SHRI SANJIV KUMAR: Will the Minister of COAL be pleased to state:

(a) when was the tendering process for washing coking coal first conceived in
Bharat Coking Coal Limited (BCCL);

(b) for the unusual delays in completing the tendering process what action has

been taken against the officers responsible for delays/negligence;

(c) does this delay affect the country’s capacity to meet the demand for coking

coal; and

(d) what roadmap does Government have to complete the tendering process so

as to meet the demand supply gap that is increasing steadily?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) Tender for 6 new washeries (3 nos. non-linked washeries (NLW) and
3 nos. Non-coking coal Washeries) was first conceived on 30.08.2008 in its 260th
Board meeting held at Kolkata.

(b) There is no unusual delay in completing tendering process. The details of

tendering process are furnished below.

(1) The tendering process of 4 nos. washeries namely Madhuband (5.0 MTPA),
Patherdih (5.0 MTPA), Dahibari (1.6 MTPA) and Dugda (2.5 MTPA) were

done in 2009 after due approval and obtaining all necessary documentation.

(i) The tendering process of 2.5 MTPA Patherdih Washery could not be done in

the year 2009 because the old washery was in running condition and it was
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closed in April 2014. As per plan, the new washery was to be constructed
after dismantling of existing old washery. Accordingly, tendering process was
done in August 2013.

(ii1) The tendering process of 2.0 MTPA Bhojudih Washery could not be done in
2009 because raw coal linkage had to be changed from Block-IV OCP to
N/S Tisra OCP due to technical consideration. Decision of change of linkage
could be finalized in year 2012 after due testing of raw coal. Considering

above factor, tender for Bhojudih Washery was invited in year 2013.

(¢) Any delay in implementing the project would affect the consumers. However,
due to constraint of availability of resources of coking coal from domestic sources,
import dependence is unavoidable. But concerted efforts are being made to supply

all the domestic coking coal being produced to steel sector after washing.

(d) 4 coking coal washeries are under different stages of construction and are
envisaged to be commissioned by April 2018. Further, letter of intent has been issued
in respect of 1 washery. It is also proposed to take up new washeries under Build Own
Operate (BOO) mode by CIL/BCCL. Further, consumers are also encouraged to set
up washeries on their own or by a third party on behalf of the consumer. Model bid
document for adoption by coal companies for BOO e-tendering mode has been prepared

and circulated to all the coal companies. Timelines have been drawn accordingly.
Washing of coking coal in BCCL
4165. SHRI SANJIV KUMAR: Will the Minister of COAL be pleased to state:

(a) what is the total quantity of coking coal being washed in Bharat Coking
Coal Limited (BCCL) during the last three financial years;

(b) what is the quantity of washed coking coal imported during the said period,;

(c) whether government has plans to meet the increased demand for coking coal

in the light of increases in steel production; and

(d) what steps are being taken by the Ministry to enhance production of coking
coal in BCCL?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) The quantity of coal being washed in Bharat Coking Coal Limited
(BCCL) during last three financial years is as follows:

FY 14-15 15-16 16-17 (Prov.)
Qty (in L.Te) 16.56 23.39 24.72
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(b) Import of Coal during last three years:

(in MT)
Year Coking Non Coking Total Growth%
2013-14 36.9 130.0 166.9 14.5
2014-15 43.7 174.1 217.8 30.5
2015-16 43.5 156.4 199.9 -8.2
2016-17 31.5 113.3 144.8 -0.85%

(Upto Dec. 2016)

*QGrowth for 2016-17 is over the corresponding period of 2015-16.
There is no information available of washed coking coal Imported.

(c) and (d) In BCCL four new coking coal mines are planned which are envisaged
to contribute 6 million tonnes by 2019-20. Further government has given captive blocks
to various companies which would also add to domestic availability. Similarly 6 more
coking coal blocks are going to be put on offer for captive purposes. These blocks

would also help augmenting coking coal production in line with growing demand.
Illegal Coal Mining in Jharkhand
t4166. SHRI MOTILAL VORA: Will the Minister of COAL be pleased to state:

(a) whether Government is aware that Bhado Tola village located near Lalmatiya

mines in Jharkhand is in danger of caving in due to illegal mining;

(b) whether it is a fact that several buildings have developed cracks due to

blasting and cattle have died after falling into deep trenches;

(c) if so, the steps being taken by Government to relocate these villagers

elsewhere; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (c) As informed by Coal India Limited, Bhado Tola Village located
near Lalmatia mines/Rajmahal OCP of ECL in Jharkhand is not in a danger of caving
as no illegal coal mining has been reported at the said mine at present. Also, no
cracks have been developed in buildings due to blasting and no case regarding death

of cattle after falling in deep trenches has been reported.

(d) The Mine Management has taken all safety precautions as per requirement

and also ensured that all guidelines of R&R Policy are followed.

T Original notice of the question was received in Hindi.
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Availability of safe drinking water in villages

t4167. SHRI LAL SINH VADODIA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the number of villages in the country presently having safe drinking water

available for 365 days;

(b) the number of villages where safe drinking water is not available for 365

days even today;

(c) whether Government has made any plan to make drinking water available

for 365 days in each village throughout the country; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b)
This Ministry maintain information in terms of habitations instead of villages.
The habitations are categorized for availability of 40 litre per capita per day
(LPCD) safe drinking water generally and not for availability for 365 days. As
per information reported by the states on Integrated Management Information
System (IMIS) of this Ministry, as on 05.04.2017, details of the Nos. of Fully
Covered habitations (getting at least 40 LPCD safe drinking water), Nos. of
Partially Covered habitations (getting less than 40 LPCD safe drinking water) and
Quality Affected habitations (where water is affected by chemical contaminants)

are given in Statement (See below).

(c) and (d) Although it is a State subject, this Ministry assists the States
to improve the coverage of safe water supply in rural areas through National
Rural Drinking Water Programme (NRDWP) and has prepared a Strategic Plan
for the period 2011-2022 which stresses on extending the piped water supply to
more households in the rural areas. By 2022, the goal is to cover 90% of rural

households with piped water supply.

T Original notice of the question was received in Hindi.
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Declaration regarding safe drinking water as a fundamental right

4168. SHRIMATI JAYA BACHCHAN: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government proposes to declare access to safe drinking water as a

fundamental right of every citizen of the country and if so, the details thereof;

(b) the total number of rural habitations in the country and the number of them

provided with safe drinking water facility, State/Union Terriroty-wise; and

(c¢) whether Government proposes to chalk out an action plan to achieve 100
per cent coverage of habitations/villages with regard to safe drinking water by 2020
and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Currently
there is no proposal by this Ministry to declare access to safe drinking water as a

fundamental right of every citizen.

(b) As per data entered by States on web portal Integrated Management
Information System (IMIS) of this Ministry, the State/UT-wise details of rural
habitations which are getting safe drinking water as on 04.04.2017 are given in

Statement (See below).

(¢) Under National Rural Drinking Water Programme (NRDWP), this Ministry
has prepared a Strategic Plan for the rural drinking water sector for the period
2011-2022, which stresses on extending the piped water supply to more households
in the rural areas of the Country. By 2022, the goal is to cover 90% of rural
households with piped water supply.
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Proposals for sanitation projects under SBM(G)

4169. SHRI D. KUPENDRA REDDY: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether a number of district sanitation project proposals have been received
from various States under the Swachh Bharat Mission-Gramin (SBMG); and

(b) if so, the details of the project proposals approved, funds allocated/ released/
utilized during the last two years, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) The Swachh
Bharat Mission (Gramin) (SBM(G)) has been launched on 2nd October, 2014, which
aims at attaining Swachh Bharat by 2nd October 2019. The focus of the scheme is
on behavior change and usage of toilets. Under Swachh Bharat Mission (Gramin),
district sanitation projects are not sanctioned. Each year States/UTs prepare Annual
Implementation Plan (AIP) and project their targets. Ministry approves State Annual
Implementation Plans (AIPs) However, Swachh Bharat Mission (Gramin) is under
implementation in 675 districts. The State/UT-wise details are given in Statement-I
(See below).

(b) State/UT-wise details of central share released under Swachh Bharat Mission

(Gramin) during last 2 years are given in Statement-II.
Statement-1

State/UT-wise details of No. of Districts where SBM(G) is under implementation

Sl.  State/UT Name No. of Districts where SBM(G)
No. is under implementation
1 2 3

1. Andaman and Nicobar Islands 3

2. Andhra Pradesh 13

3. Arunachal Pradesh 20

4.  Assam 27

5. Bihar 38

6.  Chhattisgarh 27

7. Dadra and Nagar Haveli 1

8.  Goa 2

9.  Gujarat 33
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1 2 3
10. Haryana 21
11.  Himachal Pradesh 12
12.  Jammu and Kashmir 22
13.  Jharkhand 24
14. Karnataka 30
15. Kerala 14
16. Madhya Pradesh 51
17. Maharashtra 34
18.  Manipur 9
19. Meghalaya 7
20. Mizoram 8
21. Nagaland 11
22. Odisha 30
23.  Puducherry 2
24. Punjab 22
25. Rajasthan 33
26. Sikkim 4
27. Tamil Nadu 31
28. Telangana 30
29. Tripura 8
30. Uttar Pradesh 75
31. Uttarakhand 13
32.  West Bengal 20

Granp ToTAL 675

Statement-I11

State/UT-wise details of Central share released under SBM(G) during last 2 years

® in crore)

State/UT 2015-16 2016-17
Andaman and Nicobar Islands 3.40 3.00
Andhra Pradesh 234.17 342.21
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State/UT 2015-16 2016-17
Arunachal Pradesh 38.71 65.09
Assam 474.27 747.58
Bihar 221.55 131.86
Chbhattisgarh 144.72 584.47
Dadra and Nagar Haveli 0.00 0.00
Goa 1.05 0.00
Gujarat 478.22 751.23
Haryana 32.76 68.79
Himachal Pradesh 4.37 117.30
Jammu and Kashmir 4.05 59.51
Jharkhand 97.32 455.46
Karnataka 450.77 419.56
Kerala 8.50 196.28
Madhya Pradesh 374.33 1210.77
Mabharashtra 567.45 528.94
Manipur 44.19 54.49
Meghalaya 35.65 75.70
Mizoram 3.32 10.98
Nagaland 10.83 64.12
Odisha 571.50 863.65
Puducherry 4.40 0.00
Punjab 38.70 197.02
Rajasthan 938.73 777.30
Sikkim 6.12 7.04
Tamil Nadu 78.94 537.02
Telangana 128.39 135.72
Tripura 38.89 24.98
Uttar Pradesh 565.39 853.33
Uttarakhand 49.37 348.05
West Bengal 712.92 640.50

6362.96 10271.95
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Schemes for provision of clean drinking water

4170. DR. VIKAS MAHATME: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether it is a fact that Government has prepared schemes for providing

clean drinking water to the common people of the country;
(b) if so, the details thereof;

(c) the number of States in the country, where work is under progress under
the clean drinking water mission and the districts in Maharashtra where this mission

is being run; and
(d) by when Government plans to achieve the objectives of this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b)
Rural drinking water supply is a State subject. For improving the coverage of
clean drinking water to rural population, this Ministry supplements the efforts of
the states by providing them with technical and financial assistance through the
centrally sponsored National Rural Drinking Water Programme (NRDWP). However,
it is the State Governments who plan, design, execute and operate schemes for
providing clean drinking water. Under various components of NRDWP, for various
activities for progressing the above, the Ministries has released ¥ 5931.90 crore
in 2016-17 to the States.

(c) and (d) In addition to above, the Ministry has formulated a National Water
Quality Sub-Mission focussed funding ring fenced only to arsenic and fluoride rural
population on 50:50 cost sharing basis between centre and state and 90:10 for
North-Eastern and Himalayan States preferably through surface water based piped
water supply schemes. Under this program, ¥ 814.14 crore have been released to 15
States to complete ongoing schemes. Under this Sub-Mission, the goal is to provide
safe drinking water to arsenic and fluoride affected habitations from sustainable
water sources. As reported by the Government of Maharashtra into the Integrated
Management Information System (IMIS) of the Ministry, as on 6th April, 2017, there
are 10 districts namely Beed, Buldana, Chandrapur, Gadchiroli, Jalgaon, Nagpur,
Nanded, Osmanabad, Parbhani, Wardha which are affected by fluoride contamination
where such schemes are on-going. Ministry has advised all States to complete these

on-going schemes by December, 2018.
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Utilisation of NRDWP funds

4171. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of DRINKING
WATER AND SANITATION be pleased to state:

(a) whether it is a fact that the States are not spending the funds released under
National Rural Drinking Water Programme (NRDWP) and there are huge balances

in the States under these funds;
(b) if so, the details thereof; and

(c) the details of funds released and balance available during the last year,

State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) The
Ministry of Drinking Water and Sanitation through its Centrally sponsored scheme,
National Rural Drinking Water Programme (NRDWP) provides assistance to the States
to supplement their efforts to provide clean drinking water to the rural areas of the
country. The funds are allocated to States under NRDWP as per approved criteria
and released in two instalments based on their utilization of available funds. Unspent
balances, if any, are carried over to next year for utilization. Although there is time

lag, States have been mostly able to spend the funds released.

(c) The State-wise details of funds released and balance available during the
last year (2016-17) as reported by the states till 05.04.2017 are given in Statement
(See below). This position may get changed once the booking of the expenditures
for 2016-17 by the states progresses.

Statement

State/UT-wise details of funds released and balance available during 2016-17
as reported till 05.04.2017

® in crore)

Sl. No. State Release Closing balance
1. Andaman and Nicobar 0.22 1.05
2. Andhra Pradesh 204 91.33
3. Arunachal Pradesh 110.84 74.73
4. Assam 348.06 363.81

5. Bihar 373.81 137.95
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SI. No. State Release Closing balance
6. Chhattisgarh 84.28 33.42
7. Goa 1.19 3.23
8. Gujarat 278.5 93.44
9. Haryana 111.53 81.95
10. Himachal Pradesh 83.31 64.22
11. Jammu and Kashmir 225.14 169.59
12. Jharkhand 131.74 107.41
13. Karnataka 343.72 22535
14. Kerala 75.22 61.56
15. Madhya Pradesh 232.26 88.9
16. Mabharashtra 404.45 302.52
17. Manipur 40.61 29.82
18. Meghalaya 40.42 25.52
19. Mizoram 24.49 40.47
20. Nagaland 36.84 25.97
21. Odisha 134.96 102.94
22. Puducherry 0.29 1.27
23. Punjab 51.89 28.11
24. Rajasthan 1072.92 942.94
25. Sikkim 19.42 14.04
26. Tamil Nadu 174.68 63.61
27. Telangana 133.09 52.42
28. Tripura 43.73 6.7
29. Uttar Pradesh 621.95 518.12
30. Uttarakhand 88.19 71.58
31. West Bengal 440.15 101.81

ToTtAL 5931.90 3925.78

Source: format D-1N
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Allocation of funds for MHM under SBM (G)

4172. SHRI HUSAIN DALWAL: Will the Minister of DRINKING WATER AND
SANITATION be pleased to State:

(a) the details of funds spent on Information, Education and Communication
(IEC) on Menstrual Hygiene Management (MHM), State-wise and year-wise from
2014 onward;

(b) the details of funds spent from Solid Liquid Waste Management Funds to
set up incinerators in schools and the number of such incinerators set up, State-wise

and year-wise from 2014 onward;

(¢) the details of allocation made and amount spent for MHM under Swachh

Bharat Mission-Gramin (SBM-G) since 2014, State-wise and year-wise; and

(d) the monitoring mechanism put in place to measure number of beneficiaries

and impact?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Ministry
does not monitor the expenditure under Menstrual Hygiene Management
(MHM). However, State/UT-wise details of Central share spent on Information,
Education and Communication (IEC) during last 3 years are given in Statement-I
(See below).

(b) Ministry does not monitor the expenditure on setting-up incinerators. However,
State-wise details of Central share expenditure on solid and liquid waste management

during each of the last 3 years are given in Statement-II (See below).

(¢) Under Swachh Bharat Mission (Gramin), component-wise funds are not
allocated. Menstrual Hygiene Management (MHM) is part of Solid and Liquid Waste
Management. State-wise, Central share spent on solid and liquid waste management

during each of the last 3 years is at Annexure-2.

(d) The Ministry of Drinking Water and Sanitation has developed a comprehensive
system of monitoring of the Programme through visit of Ministry officials and National

Level Monitors.

The on-line monitoring has been strengthened and transparency increased in the
implementation of the Programme of SBM(G) by making all the data including the
names and addresses of the beneficiaries of Individual Household Latrines (IHHLs)
available in the public domain/on-line monitoring system. A Mobile application for

uploading photographs of toilets constructed after 2.10.2014 is being developed. A
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mobile application called Swachh app also allows any citizen to view the progress

made under SBM(G) in any part of the country right upto the household level.

Statement-1

State/UT-wise details of Central expenditure on IEC during last 3 years

® in crore)

State/UT 2014-15 2015-16 2016-17
Andaman and Nicobar Islands 0.00 0.00 0.00
Andhra Pradesh 14.48 4.19 0.87
Arunachal Pradesh 0.61 2.13 0.43
Assam 2.76 2.73 3.78
Bihar 14.69 10.06 0.23
Chhattisgarh 1.52 3.82 4.07
Dadra and Nagar Haveli 0.00 0.00 0.00
Goa 0.00 0.00 0.00
Gujarat 5.21 2.19 3.29
Haryana 2.56 3.06 3.38
Himachal Pradesh 1.58 1.34 1.11
Jammu and Kashmir 0.05 1.05 0.30
Jharkhand 7.40 4.70 4.32
Karnataka 4.99 6.51 1.83
Kerala 2.12 3.52 0.62
Madhya Pradesh 7.96 4.48 3.02
Mabharashtra 8.78 7.17 4.39
Manipur 0.83 0.42 0.00
Meghalaya 2.20 4.77 1.86
Mizoram 1.24 0.22 0.21
Nagaland 1.24 1.69 0.27
Odisha 431 4.11 3.30
Puducherry 0.00 0.00 0.00
Punjab 0.72 1.12 1.56
Rajasthan 3.70 4.24 1.74
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State/UT 2014-15 2015-16 2016-17
Sikkim 1.01 0.18 0.47
Tamil Nadu 3.15 10.21 0.00
Telangana 1.67 2.73 0.03
Tripura 1.17 1.29 0.64
Uttar Pradesh 12.56 5.49 3.51
Uttarakhand 1.73 0.73 0.86
West Bengal 10.98 15.01 12.78
ToTAL 121.22 109.16 58.86
Statement-11
State/UT-wise details of Central share expenditure on SLWM during
last three years
] in crore)
Sl. No. State/UT 2014-15 2015-16 2016-17
1. Andaman and Nicobar 0.00 0.00 0.00
Islands
2. Andhra Pradesh 1.13 3.58 0.00
3. Arunachal Pradesh 1.04 3.93 4.21
4. Assam 0.00 0.05 0.00
5. Bihar 1.82 0.26 0.00
6. Chhattisgarh 0.00 0.00 0.00
7. Dadra and Nagar Haveli 0.00 0.00 0.00
8. Goa 0.00 0.00 0.00
9. Gujarat 9.03 4.93 0.19
10. Haryana 5.96 8.91 20.32
11. Himachal Pradesh 0.83 3.99 8.01
12. Jammu and Kashmir 0.00 0.00 0.00
13. Jharkhand 0.02 0.02 0.00
14. Karnataka 1.89 2.19 0.06
15. Kerala 2.96 1.12 0.07
16. Madhya Pradesh 0.07 0.01 0.65
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SI. No. State/UT 2014-15 2015-16 2016-17
17. Mabharashtra 5.16 5.16 0.09
18. Manipur 0.00 0.00 0.00
19. Meghalaya 0.00 0.00 0.00
20. Mizoram 0.45 0.29 0.68
21. Nagaland 0.00 0.00 0.06
22. Odisha 0.00 0.00 0.00
23. Puducherry 0.00 0.00 0.00
24, Punjab 0.24 0.00 0.00
25. Rajasthan 0.31 3.17 0.36
26. Sikkim 0.35 0.00 1.43
27. Tamil Nadu 0.00 0.42 0.00
28. Telangana 1.35 0.72 0.67
29. Tripura 1.87 0.31 0.10
30. Uttar Pradesh 0.77 1.14 0.01
31. Uttarakhand 0.27 1.83 2.22
32. West Bengal 1.96 1.10 1.63

TotaL 37.49 43.11 40.78

Implementation of Swachh Bharat Mission in Puducherry

4173. SHRI N. GOKULAKRISHNAN: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government is aware that implementation of Swachh Bharat Mission

(SBM) in Puducherry is lagging far behind the targets set;
(b) if so, the details thereof;

(¢) whether any study has been conducted by Government on the status of

implementation, the details thereof; and

(d) the steps being taken by Government to achieve the desired targets of SBM
in the State?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Sanitation
Coverage of Puducherry as on 2.10.2014 was 50.01% which has increased to 52.52%
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as on 6.4.2017. However, National average of Sanitation Coverage as on 2.10.2014
was 42.01%, which has increased to 63.21% as on 6.4.2017.

(c) Ministry of Drinking Water and Sanitation regularly reviews the programme.
Efforts are going on in consultation with the Government of Puducherry to complete
the target set under SBM(G) by 2nd October 2019.

(d) The steps being taken by to achieve the targets:-

e Proposal of Additional incentive of I 8000/- (Total ¥ 20000/-). Negotiated
Loan from NABARD.

e KRC-Gramalaya engaged. Orientation Training given to all the Field Staff.

e Tri-partite Agreement signed with Gramalaya and Habitat for Humanity
(HFH) for IEC/IPC activities.

e As part of [IEC, VWSC Committees are being formed and Triggering is done.
e Pecople are given a choice to construct —

-On their own OR

-Through VWSC OR

-Others.
e As part of IEC/IPC people are informed about the need for TWIN LEACH

PIT Model

Construction of toilets under SBM(G)

4174. SHRI MOHD. ALI KHAN: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether it is a fact that the quality of toilets constructed under SBM-G are
of poor quality;

(b) if so, the details thereof; and

(c) whether Government has any mechanism to check the quality of toilets
constructed and to ensure the safety of the users?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Under
Swachh Bharat Mission (Gramin), the incentive to eligible beneficiaries for construction

of toilet was increased from ¥ 10000 to ¥ 12000 to construct good quality toilets.

(¢) The Ministry of Drinking Water and Sanitation has developed a comprehensive
system of monitoring of the Programme through visit of Ministry officials and National
Level Monitors to check the quality of toilets. A Mobile application for uploading
photographs of toilets constructed after 2.10.2014 has been developed.
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Implementation of SBM in Karnataka

4175. SHRI K. C. RAMAMURTHY: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) the details of components under Swachh Bharat Mission (SBM) being

implemented in the country;
(b) the status of implementation of SBM in Karnataka; and
(c) the implementation of SBM in Karnataka as compared to other States?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) The major

components of the Swachh Bharat Mission (Gramin) are as under:-

e Provision of Individual household latrines: Incentive of I 7200/- and 4800/-
for each toilet (X 10800/- and X 1200/- in case of North Eastern States,
Jammu and Kashmir and Special category Sstates) is given by Central and
State Government respectively to BPL households and Identified Above
Poverty Line (APL) households after they construct and use toilets. Other
APL households are motivated to construct toilets with their own funds or

by taking loans from SHGs, banks, cooperative institutions etc.

e Construction of Community Sanitary Complexes (Upto 2 lakh per Community

Sanitary Complex).

e Revolving Funds:- 5% of the district project outlay subject to maximum of
% 1.5 crore can be used as revolving fund including for funding the setting
up of Rural Sanitary Marts/Production Centres.

e Fund for Solid and Liquid Waste Management with a cap of I 7/12/15/20
lakh to be applicable for Gram Panchayats having upto 150/300/500 more
than 500 households.

e Provision for IEC will be at 8% of total Project cost, with 3% to be utilised
at the Central level and 5 % at State level.

e Provision for Administrative Cost will be 2% of the Project cost.

(b) and (c) Sanitation Coverage of Karnataka as on 02.10.2014 was 41.35%
which has increased to 64.89% as on 6.4.2017. However, National average of
Sanitation Coverage as on 2.10.2014 was 42.01%, which has increased to 63.21% as
on 6.4.2017. So, improvement in Sanitation Coverage in Karnataka since 2.10.2014
is more than national average. At national level, 31% villages have been declared
Open Defecation Free (ODF) as on 6.4.2017, whereas, 27% of Villages of Karnataka
have been declared ODF.
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Assistance to States for safe drinking water

t4176. SHRI MEGHRAJ JAIN: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) whether Government proposes to provide special annual assistance/additional
annual assistance to States having poor quality of drinking water;

(b) if so, the details thereof along with the amount proposed to be provided to
each State and Union Territory and if not, the reasons therefor;

(c) whether Government has received some proposals regarding special annual
assistance/additional annual assistance from various States, including Madhya Pradesh,

to provide safe drinking water to people and
(d) if so, the details thereof and the steps taken thereon, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Rural
drinking water supply is a State subject. This Ministry supplements the efforts of the
States by providing them with technical and financial assistance through the centrally
sponsored National Rural Drinking Water Programme (NRDWP) for improving the
coverage of safe drinking water to rural population.

Out of the fund provided to the Ministry under NRDWP, the amount is allocated
amongst the States/Union Territory under various components as per the criteria of
the NRDWP guidelines and released to the States in the two instalments. The fund
which could not be lifted by the states is used to be distributed to the performing/

needy at the end of the year as additional release.

In March 2016, ¥ 1,000 crores have been provided to States by NITI Aayog
for Community Water Purification Plants/as last mile connectivity to provide safe

drinking water in arsenic and fluoride affected habitations.

Hence, a total of 1000 crore was released to the States during 2016-17 for
tackling water quality problems. State-wise details of release of this funds are given
in Statement-I (See below). The Ministry has also formulated a National Water Quality
Sub-Mission under NRDWP for focused funding to implement piped water supply
schemes in arsenic and fluoride affected States for providing safe drinking water on
a long term sustainable basis. For this, an amount of ¥ 814.14 crore was released
to water quality affected States exclusively for mitigation of Arsenic and Fluoride
affected habitations. Details of State-wise release are given in above mentioned
Statement-I1 (See below).

T Original notice of the question was received in Hindi.



Written Answers to [10 April, 2017] Unstarred Questions 103

Besides, ¥ 1000 crore has further been earmarked to be distributed to these
States under this Sub-Mission during 2017-18.

(c) and (d) Under NRDWP guidelines, there is no provision for granting special
status/funds to a State. However, States may get additional/third instalment of funds
which is released to the States at the end of the financial year from the available
unspent funds under the programme, based on the good spending capacity of the State.
Any additional release of funds under National Rural Drinking Water Programme to
any State/UT can be made at the end of the financial year after taking into account
the requirement of the State/UT, the extent of expenditure of the funds already
released to the State/UT, and the availability of savings at national level. During
2016-17, States of Andhra Pradesh, Arunachal Pradesh, Bihar, Chhattisgarh, Himachal
Pradesh, Jharkhand, Kerala, Madhya Pradesh, Odisha, Punjab, Sikkim, Tamil Nadu,
Telangana, Tripura had submitted the request for additional funds under NRDWP
and these States have been released additional funds under NRDWP. The State
wise details of additional funds released to these States are given in Statement-II
(See below). Besides, I 80.08 crores has also been released to 17 States additionally
exclusively for installation of Solar based dual pumps. The State wise details of this

funds are given in Statement-III.
Statement-1
State/UT-wise details of funds released under NRDWP

(All amount ¥ in lakhs)

Sl.  Name of the States Assistance provided Assistance provided

No. under NITI Ayog under Sub-Mission
during 2016-17 during 2016-17

1 2 3 4

1. Andaman and Nicobar 0 0.00

Islands

2. Andhra Pradesh 2126 11.83

3. Arunachal Pradesh 0 0.00

4. Assam 1157 4516.17

5. Bihar 2283 2097.33

6. Chhattisgarh 105 2.43

7. Goa 0 0.00

8.  Gujarat 89 0.00
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1 2 3 4
9. Haryana 266 200.93
10. Himachal Pradesh 0 0.00
11. Jammu and Kashmir 47 0.00
12.  Jharkhand 150 107.26
13. Karnataka 5990 828.02
14. Kerala 1973 231.41
15. Madhya Pradesh 1585 315.42
16. Mabharashtra 2408 1483.37
17.  Manipur 0 0.00
18. Meghalaya 0 0.00
19. Mizoram 0 0.00
20. Nagaland 0 0.00
21. Odisha 200 112.13
22.  Puducherry 0 0.00
23.  Punjab 3935 0.00
24. Rajasthan 43129 49064.25
25.  Sikkim 0 0.00
26. Tamil Nadu 0 0.00
27. Telangana 9458 1262.85
28. Tripura 0 0.00
29. Uttar Pradesh 1339 2630.53
30. Uttarakhand 62 0.00
31. West Bengal 23698 18550.92
TotaL 100000 81414.85
Statement-11

State-wise details of additional funds released to States under

NRDWP during 2016-17

Sl. No. State Amount Released (all amount ¥ in lakh)
1. Odisha 1340.95
2. Kerala 1800.00
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Sl. No. State Amount Released (all amount ¥ in lakh)
3. Himachal Pradesh 2000.00
4. Sikkim 500.00
5. Andhra Pradesh 2142.00
6. Arunachal Pradesh 1034.74
7. Chbhattisgarh 838.98
8. Jharkhand 1070.77
9. Telangana 1258.80
10. Tripura 489.56
11. Tamil Nadu 1897.23
12. Madhya Pradesh 2449.33
13. Punjab 557.44
14. Bihar 2623.20

TotaL 20003.00
Statement-I11

Details of funds released to 17 States additionally exclusively for installation of

solar based dual pumps.

S1. No. State Amount (X In lakh)
1. Odisha 1040.00
2. Andhra Pradesh 520.00
3. Assam 156.00
4. Bihar 208.00
5. Chhattisgarh 1040.00
6. Gujarat 208.00
7. Haryana 52.00
8. Jharkhand 1040.00
9. Karnataka 208.00
10. Madhya Pradesh 780.00
11. Mabharashtra 260.00
12. Punjab 52.00
13. Rajasthan 936.00
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S1. No. State Amount (X In lakh)
14. Tamil Nadu 52.00
15. Telangana 468.00
16. Uttar Pradesh 728.00
17. West Bengal 260.00
TotaL 8008.00

Scarcity of water due to water based industries

4177. SHRI MD. NADIMUL HAQUE: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(a) whether Government is planning to make it mandatory for all water based
industries and plants to spend a part of their Corporate Social Responsibility funds,

especially for the cleanliness and preservation of water, the details thereof;
(b) if so, by when and if not, what are the reasons for the same; and

(c) these industries extract all ground water resulting in a fall in ground
water level in the area and if so, the details of steps are being taken to ensure
that local people do not suffer due to scarcity of water because of these plants

in the area?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER
AND SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) to (c)
Rural drinking water supply is a State subject and the implementing agencies/
departments are under the control of State Governments. It is the State Government
which plans, designs, executes and operates schemes for providing clean drinking
water. However, this Ministry have issued guidelines to facilitate the utilization of
Corporate Social Responsibility (CSR) funds in rural drinking water and sanitation
activities. States can use these guidelines as a base to develop their own procedure
to attract/receive and utilize CSR funds. Many Corporates have announced taking
up works in rural drinking water sector and rural sanitation which they carry out in
consultation with the State/district and local governments. A Corporate Collaboration
Framework has been prepared for systematically involving the corporate sector in

advancing Swachh Bharat Mission.

It is the State Government which regulates extraction of ground water, one
of the probable reasons for fall in ground water level. This Ministry has no role/

mandate in this respect.
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Construction of toilets under SBM (G) in Maharashtra and U.P.

4178. SHRI RAJEEV SHUKLA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(a) the number of toilets constructed in Maharashtra and Uttar Pradesh during
the last three years under Swachh Bharat Mission-Gramin (SBM-G);

(b) the amount of funds sanctioned/released and utilised for construction of the

said toilets; and

(c) the number of toilets proposed to be constructed in Uttar Pradesh and

Mabharashtra during the next two years?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) The number of
individual household latrines (IHHLs) constructed in Maharashtra and Uttar Pradesh
during the last three years under Swachh Bharat Mission-Gramin (SBM-G) is as

under:-
SI. No. State 2014-15 2015-16 2016-17
1. Mabharashtra